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Thursday, 20th August  ̂ 1953

The House met at Quarter Past Eight
of the Clock

(P a n d it  T h a k u r  D as B h a r g a v a  in  the
Chair ]

QUESTIONS AND ANSWERS
(See Part I)

9-16 a. m.

ANDHRA STATE BILL
Shri K. Subrahmanyam (Vizia- 

nagaram): Sir, I presfent a petition
signed b y  a petitioner regarding the 
Andhra State Bill, 1953.

ANDHRA STATE BILL—Contd.

Mr. Chairman: Now, we take up the
legislative business. Further considera
tion of the Motion moved by Dr. Kailas
Nath Katju on the 13th August 1953.

The Minister of Home Affairs and 
States (Dr. Katja): Yesterday I said 
that the debate had been most interest
ing and exc?eedingly profitable to me
because, though the hon. Members
surveyed the whole scene in India,
right from the north to the south and 
east to the west and departed widely
from Andhra, it was interesting, and 
I think also of importance to hear the
various points of view mentioned here.
As one hon. Member was pleased to 
say, the first two days were devoted
by my hon. friends from Andhra Desh
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and Tamil Nad exchanging compli
ments with each other and the next
two days....

Shri Velayudhan (Quilon cum Mave- 
likkara—^Reserved—Sch. Castes): Com
plaints.

Dr. KatJu: ......were devoted to the
exposition of the doctrine of linguistic^
provinces and we had all views ex
plained—downright support, downright
opposition, and the medium, namely,
starting with opposition and ending
with maximum support. As I said, it 
was a revealing debate. It would, it
seems to me, on the strength of this
debate not be possible for anybody
to say that any particular view holds
the field. (Some Hon. Members: No.)
It may be that the gentlemen who to
day are supporting the doctrine may.
like my hon. friend, reverse the gear
and end by opposing it. I say so for
one reason, because the impression
that was left on my mind was a sort
of an idea that language—the bond of
language—is, so to say, the sole key to
heaven and to prosperity. You bring
all the same language speaking people
together and at once they rise! All
economic questions are solved, all
difficulties surmounted and there is an 
end of the matter! (Interruptions)•

Some Hon. Members: No, no.

Dr. Katin: I am only giving my im
pression; I may be wrong. Please re
member I cannot get away from my
surroundings. For 40 years I have been
told very often by people that I have
been wrong.

An. Hon« Member:
times.

Realise it some-
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Ur. Katju: One of my hon. friends,
whom I do not notice here, started his
speech by saying that he had now
become a member of the great army
of people who differed from me and 
who were hostile to me. When I heard
that, I said I always started at 10 
o’clock and ended at 4 o’clock by
having 50 persons pouring in in the
place where I lived in UP. After 4 
o’clock it became a little better. There
fore, I only give my impression; please
listen to it.

Now, I have come here from a place
which is both my birth place and also
the constituency for which I am sit
ting in this House—I refer to Madhya
Bharat. The language is the same—
Hindi. Everybody understands it. But
it is a Union of very many States— 

•Gwalior, Indore, and a large number
of small States. Now, if you
go to Madhya Bharat, or you
go to Rajasthan or to Saurashtra,
where there is no difficulty of language,
you will find all sorts of difflculties.
Why? The reason is that people have
been living, so to say, in compartments,
have been enjoying association with
each other for centuries of years and 
that association also creates bonds. The
impression may be perfectly wrong,
but the impression that was left upon
me was that when we were discussing
this question of languages, we were
either apt to completely overlook the
strength of this bond of association or
not give due attention to it. It is a 
very important matter. As lor langu
ages, hon. Members have traced the his
tory of it. It goes back many years.
My hon. friend, Acharya Kripalani,
who knows I have igot a very great
regard for him, traced it back to the
days of his General Secretaryship of
the Congress. For 30 years the whole
Congress has been reorganised on this
basis. Some hon. Member read a phrase
or two from â  Report of Pandit Moti- 
lal. I do not dispute all that. I can add 
one thing more and that is (interrup
tions) that when we have adult fran
chise and democratic institutions, we
come here as Members to understand
each other, to talk to each other not
because we love the sound of our voice,
but because we wont to explain our

point of view and we want to under
stand the other fellow’s point of view.
Now, that requires identity of langu
age or else every legislature may be
come like the General Assembly of
the United Nations with a host—one
or t̂ r̂o or more—of simultaneous intef- 
pretations going on. That may be a 
strong argument in favour of having
compact linguistic provinces so thrat 
the business may be carried on. I was
very glad to hear that every single
Member who took part in this debate—
this great debate—expressed the
deepest anxiety for preserving the
unity and solidarity of India as a 
whole. There was no dispute about
that. If any one suggested that linguis
tic provinces might disrupt the unity
of India, I remember that the succeed
ing speaker protested very strongly
against it. I remember my hon. friend
Mr. Gadgil doing so. I also remember
someone suggesting yesterday that we
were not fools that we like to have
linguistic provinces and sacrifice the
unity of India. I say that my ambition
is—I do not know whether you share
it—that I should be able to go to each 
village— p̂lease remember I am saying
village—in India and I should be able
directly to speak to the people there
and make myself understood (Inter
ruption) and understand what they
want to say to me. I am not mention
ing the villages in Northern India, the
so-called Hindi-speaking areas or the
States with which I am connected in 
a variety of ways—Orissa and Bengal—
I am not mentioning them. I mean the
villages in Travancore-Cochin, where I 
have never gone.

Kumari Annie Mascarene (Trivan
drum): We invite you.

Dr. Katju: Therefore I should have
liked hon. Members when they were
stressing this linguistic aspect, also in
sisting that in every province—whether
you build it upon the linguistic basis
or you build it upon any other ba.sis— 
an equal stress should be laid upon
the acquisition of knowledge of one
national language. I am not concerned
here with what you may call the
national language. The Constitution
provides for it. If you ĉ o not want It
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you can change it; the Constitution
can be changed. Speaking personally,
not as a Member of the Goventment
but as an ordinary member of the 
House, I expressed the view which I 
have not radically changed that to
avoid any sense or feeling that a parti
cular section of the population was
taking advantage of this national
language, we might have as national
language the very mother of languages,
Sanskrit. People said that it was diffi
cult to learn. I am not a scholar of
Sanrkrit at all. My hon. friend the
Finance Minister is. But I have heard
recently that there have been many
methods developed for learning that
language easily—not writing like Kali
dasa—within six months. You can cer
tainly speak Sanskrit within six
months; it is not a very difficult pror
position. But, my hon. friend Mr.
Tandon has come. Therefore, I do not
want to raise this point.

Shri Tandon (Allahabad Distt.—
West): You speak with greater res
traint and carefulness.

Di. Katju: He is my Guru; probably
hon. Members are not 'aware of this.
Whatever your national language may
be, how many linguistic provinces you
may establish—it may be It), it may
be 100, it does not matter to me in 
the least—we must stress this fact that
the knowledge of the national langu
age must not be confined merely to
towns and cities and a few people but
it should become the household posses
sion of every single inhabitant of this 
land. If you have that, your unity will
not be disturbed. I am not fearing that
because there was a good deal of talk
here about viable things and economic
position and all that, I do not know
how far that is neĉ essary because If
you go to other countries—in the 
United Stated on the one hand, you
have the most wealthy and populous
State of New York and on the other
I know of a small State where I have
my friends, Vermont, with a popula
tion of 5 lakhs. There are smaller
States also with a population of only

lakhs just as Rhodes Island. There-*
fore, when you are considering the
question of the establishment of pro

vinces on a linguistic basis, what I 
have said about the national language
is a very important factor to be borne
in mind. I say this with emphasis and 
with humility and with some know
ledge that old associations, centuries- 
old associations create great bonds
which cannot be destroyed in a day.

Now, take this very case here. Hon.
Members who have spoken here on the 
floor of the House, have spoken to me
in the lobbies. They have asked, “What
about Rayalaseema?” They have ex
pressed great anxiety that their in
terests may not be protected in the
new Andhra Desh and the Rayala- 
seema people have said on the floor of
this House that in this Bill some direc
tive should be inserted by this Parlia
ment enjoining the Government of
Andhra Desh to take very special care
and to bestow great attention upon the
economic development of Rayalaseema.
Now, that has been the case. That
shows quite clearly that the mere
establishment of an Andhra Desh would
not end your difficulties. You may take
it from me—again I am speaking from
experience—supposing you were to
establish a Maha state—everything If
now Vishal, Vishal Maharashtra— t̂hey, 
have not used the same word Vishah
somewhere it is Maha, somewhere it Is 
Samyukta,—what will happen? I asked
the Chief Minister of Madhya Pradesh,
“What do you say to the establishment
of Maharashtra?’’ He said, “Yes, we
are quite ready, there is no difficulty
about it. The moment, the day the
Nagpur Maharashtras—they have
8 districts—say that they want to go.
we will give them a tea party’’.

An. Hon. Member:
Sir.

We are ready,

Dr. Katin: He said, “We shall divide
the assets completely in a harmonious
manner. The Madhya Pradesh Maha
rashtras are very much afraid; they
have got 4 districts of Berar with
2 centuries of association; Nagpur with
another 2 centuries’ association. Of
course, there is Poona, a great thintf,
Shivaji is a great name worthy of
adoration, but they do not know what
sort of friends live there. The montent
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(Dr. Katju]
it is established, the flrst dispute
would be where is the cajMtal to be;
then the next will be where shall be
the High Court; then the third dispute
would be where shall the ofRce of the 
Director ol Industries be established?

An Hoil Member: The irrigation
projects and the rehabilitation pro
jects?

Or. ICatJu: Yes, the irrigation pro
jects and the rest.

Shii A. K. Gopalan (Cannanore):
Are you opposing the Bill?

Dr. KatJu: I am speaking loudly as 
to what my impressions are.

Therefore I am only warning the 
House in my poor language that they
should not be carried away too much 
by this linguistic tie so as to overlook
every other factor. It is very impor
tant. Someone said yesterday—I do
not know whether he said it in all
seriousness—that Travancore-Cochin
may go to residuary Madras. I do not
know whether he spoke with some
authority because some other people
contradicted him immediately. Every
one of us who speaks here speaks with
a volume of authority because he is a 
Member of Parliament. But other Mem
bers contradicted him. I quite realise
that the Zamorln has been associated
with Cochin for a long period, for
about 7 or 8 centuries.

Sardar Hukam Singh raised this
point of making an immediate an
nouncement; many other hon. Mem
bers have raised it. The Government is 
committed to it and an All-India
Boundary Commission will soon be
appointed. It will be most powerful,
the terms of reference will be very
wide, and it will go over the whole of
the country, not only to the South,
but to the North, to the East and to
the West. Please remember I am 
frightened. I will tell 3̂ u why I am 
frightened. Because I want to do some
thing solid in the few years that re
main to me, something solid by way
of the economic development of the
country. As hon. Members go about

and say, I never say it to make the 
glow of freedom felt by every villager,
by raising the standard of living, pro
viding employment and all those things.
What will happen when the Boundary
Commission will come? The Boundary
Commission may come; it is a ques
tion' of months. You may take this
from me that for 2 or 3 years or as 
long a time as the Boundary Commis
sion is functioning, the whole of the 
country will be in turmoil. Nobody
will think very solidly except perhaps
the poor villagers. Even the Com
munity Projects, the Five Year Plau—
all may fall into the shade and the
Godavari floods may come and go and 
nobody will think of them; the Kosi
and Damodar floods may come and go 
and nobody will think of them; but
everybody will be tryinif to become a 
Vishal

Now. I am familiar with Orissa.
There have been some amendments
tabled here. The Oriyas say. they want
to get Harasma. Saraipalli; they want
to get some portions of Bastar, some
portions of Ganjam and Koraput.

. They say, ‘we have lost Ganjam,
We have lost Koraput’ ; and Mr.
Gopalan is familiar with Kora
put. They say, they want to get it 
back.

Shri A. K. Gopalan: Yes, I am fami
liar with Koraput.

Dr. Katiu: They say, ‘We want to
get something from the South, the 
residuary State of Madras’. Everybody
will try to separate. There will be
Vishal Bihar, Vishal Bengal. I ask,
“Who will provide the nourishment for
all these Viihals?** I tell you, ‘I give
the whole of Madhya Bharat*. Take
Ujjain, take Indore, take Gwalior and 
my own home and everything.

An Hon. Member: Why not take
you also?

Dr. Katjtt: My friend Jaipal Singh 
is not here. He started another theory;
he started the theory of industrial pro
vinces. It is very good. In all these

* provinces there will be difficulty about
the capital. But in Chota Nagpur there 
will be no difficulty whatsoever. Ranchi
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it a place well-known in history, the
history of India. '

1 come back to the point. When we
are discussing all this about linguistic
provinces, the discussion has been
somewhat of a theoretical nature.
Mr. Gadgil almost got into a temper
when he was talking about linguistic
provinces* ‘We are going to fight for
this, we are going to get this, that and 
all others’.

ShH Gadgil (Poona Central): This is 
the policy of the Congress; this is the 
policy of the Government; why disown
it? I interpreted your own policy.

Dr. Katju: I am very sorry you were
not here when I was speaking. I have
been speaking for 20 minutes, but you
did not hear all that.
.Acharya Krifialaiii (Bhagalpur cum

Purnea): Why not withdraw the Bill
if there are so many difficulties?

Dr. KatJu: If the Andhras and the
Tamils agree I will be quvte happy. 1 
tell you I am quite content. Let the
Andhra Members and the Tamil Mem
bers come together and say they do not
want to separate. I shall give a tea 
party of my own. (Interruption).

My only point is this. When you
come to this question, it is of some
importance; we do not want to add to
the bitterness. The way in which these
discussions are going on here and in 
the countryside did raise an apprehen
sion in me that when the Allrlndia
Boundary Commission will sit and go
into these matters, we may be misled
into many things. My hon. friend,
Mr. Gadgil knows.........

Acharya Kripalani: I did not sug
gest to Government to appoint a Com
mittee which will produce so much
confusion.

Dr. KatJu: You said so. I can quote
from your words. You have changed
your opinion. You asked Government
to proceed quickly in the matter.

Acharya Kripalant; When the Gov
ernment thinks it is not profitable,
why should they do it?

Dr. Katjn: I am only trying to give
a Warning in my weak voice that we
had better be cautious about it. It is
very important that in this dii>tussion 
which will take place in the country
for a year or two, we must not lose
our heads.

Shri A. K. Goiialaii: Your whole
speech was against the introduction of
the Bill till now.

Dr. Katju: My hon. friend Acharya
Kripalani said something with which
you and 1 agree whole-heartedly. He 
said there should be no further satyâ 
graha, no further hunger-strike about
it. It is a very serious matter. There
should be no defiance of law.

Acharya Kripalani: May I correct
him. T also said that the Government
should be quick about this. Otherwise
there will be confusion because they
have already encouraged violence and 
hunger-strikes.

Dr. Katju: I do not think you have
added anything to your speech. You
said so.

Acharya Kripalani: I think the
Chairman was present and the report
of my speech may be sent for and
may be read.

Mr. Chairman: There is no harm if
the same thing is emphasised over
again.

Dr. Katju: The only harm is this. I 
do not want to be interrupted.

I was only saying what was happen
ing today in the Samyukta Karnataka
movement. It is all in the newspapers.
Rails have been removed. Boys are 
lying on the rail tracks.

An Hon. Member: Who is responsi
ble for this?

Dr. Katju: I say there is no differ
ence between you and me.

As far as the Boundary Commission
i.s concerned, we as responsible people
here and outside should behave in a 
responsible manner and not lose our
tempers, not use strong language and
not further this tendency to observe
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(Dr. Katju]
huager-strike and fast unto death and 
break the law and commit acts of in̂  
discipline. I want that every single
community—no matter whatever it
may be—should put its case before the
Boundary Commission in the best
possible manner. And we shall see to
it that the personnel of the Boundary
Commission is such that it would in
spire public confidence. We should
leave it to their judgment. It should 
not be like this: you appoint a High
Court Judge; he is received with tre
mendous ovations, garlands and 
bouquets. Unfortunately he has to give
his judgment against one or the other
party, and the moment he gives his 
judgment he is condemned by the
losing party.

Acharya Kripalani: You mean,
against the wishes of the Govern
ment?

Dr. KatJu: Good gracious!
Mr. Chairman: 1 request the hon.

Member Acharya Kripalani not to
interrupt.

Dr. Kaiju: I was saying that in the
two or three years that lie ahead, we
must proceed cautiously, in a reason
able manner and not carry on this 
agitation outside but we should put
our case before the Commission. It
will have an enormously responsible
task and it will consider all aspects of
the matter. That is what I intended
to say on this general topic.

As I see that it engaged the atten
tion of the House, therefore, I think
I had better say what had occurred
to me. The House would have seen 
the wisdom of the course that was
adopted by the Government in saying
nothing about the Boundary Commis
sion in the Bill; secondly, in leaving
it entirely to the executive order of
the President and thirdly to confine
this Boundary Commission to the very
very limited object of straightening
out the boundary line between the 
residuary State of Madras on the one
side and the new Andhra Desh on the 
other and the Mysore on the third. I 
bave analysed the amendments wUch

have been tabled and I believe they
contradict each other. Somebody wants
more for Orissa; others want to take
away something from Orissa; someone
says “we want to have something for
Hyderabad; take away something from
Mysore*’ and so on. These are all ques
tions which should be left to the Boun
dary Commission.

So far as this Boundary Commission
is concerned, my only anxiety is that
from the 1st October 1953, the appoint
ed day, the Government of Andhra
should start fuhctioning. All our sym
pathies will go to this new Govern
ment because I tell you they will start
with very difficult operations. Today is 
20th August. It is only six weeks for
the 1st October. If the newspaper re
ports are not exaggerated and are to 
be believed, Godavari has been in 
floods and has caused enormous loss.
They will have to undertake all this 
relief work and to do very many things.
The most important thing is that the 
Government should settle down to do
some work and not merely talk about
this thing and that thing. That can 
be left to that Commission. The object
of the Boundary Commission being a 
very limited one, there will be no
difficulty about it of an administra
tive nature. Five villages this side or
five villages that side is very minor
affair. They have gone by the district
limits.

Now I should like to say one word
here about Bellary. The House knows
the history which goes back to the 
day when the Kelkar Award of 1921 
was received. We gave away six
talukas to Mysore, after receipt of
Mr. Justice Wanchoo’s report, and
three talukas to Andhra Desh. I am 
betraying no secrets here. Many
Andhra friends came to me saying “So
far as Bellary taluka is concerned,
please emphasise Bellary taluka of
which Bellary town is a part” . They
said, “This is a rather difficult matter.
You better have another judicial
enquiry”....in the sense of appointing
another Judicial Officer to go into the
facts......
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Dr. Lanka Siiudaram (Visakhapat- 
nam): May I correct the hon. M«nis-
ter? We wanted the Boundary Com
mission and not a Judicial Oitlcer. 
That was our case.

Dr. Katju: Very good. Justice Misra 
went and reported. He gave a certain 
decision. We accepted it. I was horri
fied to read in the newspapers that 
Justice Misra has recommended a 
plebiscite. Then I read the Report over 
and over again as to where this plebis
cite is to be held. I want to say this 
clearly that Bellary town is a part of 
the Bellary taluka. I have got the 
figures. In the Bellary taluka as a 
whole the total population of Kanna- 
digas i.e. Kannada-speaking people is, 
accordhig to Chief Justice Misra, over 
91,000. The population of Telugu- 
speaking people is 51,612. Remember, 
please, that this includes the town of 
Bellary. Remember also, please, that 
this number also includes many 
Andhras who are not genuine residents 
of Bellary. Some of them are compul
sory residents and some of them have 
gone there for their livelihood. It is 
not their place of residence. Among 
the compulsory residents* I Include 
three or four thousand prisoners lodged 
in the Bellary Central Jail. They have 
been included as Telugu-ŝ jMeaking 
people. I am sure that they will walk 
out. As soon as they walkrout you will 
have to deduct that number. There 
are 8,000 people of this description. 
The result will be that 51,000 will be 
reduced to 43,000.

In Bellary town, there are people 
who neither speak Telugu nor 
Kanarese; they are mostly Muslims 
who speak a sort of Urdu. About them 
Chief Justice Misra said that it was 
an extraordinary situation. He added, 
“It would be difficult in these circum
stances to say that a larger number of 
them favoured one party or the other. 
While I was at Bellary, a group of 
Muslims approached me with some 
bundles of printed slips in favour of 
affiliation to Mysore". Then he said: 
“The other Muslim group which 
favoured the Andhras also obtained 
permission to bring similar slips and 
though no slips were eventually pro
duced. the rival Muslim supporters of

the Andhra cause who likewise assem
bled in the compound the next morn
ing were at a rough estimate about 
the same’*. Therefore, the Muslim 
opinion was divided half and half. 
Justice Misra further observes:—

'*I recognise that estimates of 
this nature are bound to be rough 
and not very accurate, but short 
of taking a plebiscite it was im
possible to say as to which of the 
two contending parties had greater 
measure of Muslim support."

This is the only place where the word 
plebiscite occurs in this report.

Shri K. Subrahmanyam: May I
draw the attention of the hon. Minis
ter to para. 9, page 6 of the report?

Dr. KatJu: Let us see; I do not
know.

Dr. Lanka Sundaram: Read that
sentence; do not mislead the case.

Dr. Katju: Please read out the
sentence. I cannot find it.

Shri K. Subrahmanyam (Vizia- 
nagaram): It says:

“The material supplied to me 
by those who appeared before me 
was vague and inconclusive. The 
chief endeavour of each party 
was to convince me that the 
census figures of 1931 which alone 
were available to the public till 
then, were wrong and that the 
party concerned had the support 
of the greatest number of in
habitants.”—The whole of tĥ i 
Taluk: not Muslim population 
alone. Then—“Short of taking a 
plebiscite, it was impossible to 
decide which way the majority 
support lay.”

This is not concerned with the Muslim 
population of Bellary town alone, but 
of the whole Taluk.

Dr, Lanka Sandaram: '*Short of
taking a plebiscite, it was Impossible 
to decide which way the majority 
support lay” : that is the sentence.
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Dr. Katin: That is right. I do not 
want to waste the time of the House; 
they may read this report. So far as 
the census is concerned, Justice 
Wanchoo said that he had taken the 
greatest care to have these census 
figures verified. High officers went, 
made sample surveys, and re-counted. 
He has come to the conclusion that no 
mistake has been discovered in these 
1951 census figures. I come back to 
my main argument. If you take these 
figures which I gave you, 91,000 and
48,000 and there are 30,000 Muslims— 
assuming for the sake of argument, 
which is not correct—it is half and 
half. Supposing you add together all 
the 30,000 with the Telugus, even 
then, there will be a majority of ten 
or twelve tliousand. It was on that 
basis that we accepted this. I do sug
gest that this suggestion of a plebis
cite will be a waste of time, because 
there is no dispute about figures, 
and there is no dispute about any
thing and it is quite clear from this 
report that the Kannadigas are in n 
majority. Some people may say, not a 
very large majority; some people may 
say, a very substantial majority in the 
Bellary Taluk.

Shri Lakshmayya (Anantapur): The 
hon. Home Minister will please see 
that the report is based on vague 
and inconclusive materials.

Dr. Katjn: Very good; you better
read it. This is about Bellary.

Then, some one said about the tenv 
porary capital; why should there be 
a temporary capital: what is the 
meaning of the word temporary. The 
idea that we had at the back of our 
minds was that on the appointed date, 
Madras being out of the question. 
Government must assemble some
where. There must be a seat of Gov
ernment. On the 1st of October, they 
had to select a place, a temporary 
place. We left it to them. That was in 
the month of May. They sent us a 
report after 5 days* debate saying, we 
want Kurnool as our temporary capital. 
The result would be that on the 1st 
of Oct<^r, when they start function- 
in<, tkey would go to Kumool and sit

there. Sitting there, it will be open to 
them to come to any decision they 
like. There must be a capital. I can
not say there shall not be a capital on 
the appointed day. We cannot ask 
them to go and sit under a tree and 
do soniething about it. That was the 
whole idea of a temporary capital.

Shri B. S. Murthy (Eluru); There 
are no trees in Kurnool to sit under.

Dr. Kalju:
out.

It is for them to find

Another point that I was trying to
make out with reference to the new 
States that we establish on a linguis
tic basis is this confusion about the 
location of the High Court and the 
location of the seat of the Executive 
Government. It seems to me,—a^ain, 
I am speaking in my personal capa
city—that this is a matter entirely 
for them to decide.

Shri B« S. Mnrtiiy: On a point of 
order, Sir, the hon. Minister has been 
going on saying that this is his per
sonal opinion, and so on. Is he reply
ing to this debate in his personal 
capacity or on behalf of the Ministry?

Dr. Katju: It is both, I may make
it clear.

Mr. Chairmaa: There is no point of 
order at all. The hon. Minister is 
giving his personal opinion and his 
opinion as a Minister. There is no 
point of order.

Shri K. K. Basu (Diamond Harbour): 
We cannot distinguish between the 
two.

Dr. Katju: The opinion of the Gov
ernment of India is that all these 
questions are entirely domestic ques
tions for the people themselves to 
settle. There is nothing more about it. 
What I was suggesting was that in 
these* new States, sometimes, I am 
rather struck by a feeling that It is 
a question of distribution of loaves 
and fishes......

Some Hoa« Meib e rg; No, no.
Dr. Katfu: Which shall be the

capital, which shall be the seat of the 
High Cour* il you have the High
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Court, the capital should go to us. and 
so on. The wider interests of the 
country are not considered.

Some Hm . Members; No, no.
Dr. K»tja; I hear no, no. I am en

lightened by this no, no.

Reference has been made to the 
Sri Bagh Pact. The Sri Bagh Pact 
went on this supposition: Rayalaseema 
on the one hand and the coastal dis
tricts OD the other; if you have jUabieM, 
I shall have rasgullas; it you have the 
seat of the Executive Grovemment, I 
shall have the High Court. I do not 
know whether this is a perfectly 
logical way of doing that. Just con
sider. Speaking as a lawyer here, I 
should like that there should be no 
divorce between the seat of the Execu
tive Government and the seat of the 
High Court. I tell this in all sincerity. 
For parliamentary purposes and for 
the advancement of democratic insti
tutions,—I am p lawyer and therefore 
you may think that I am flattering 
the profession—the exi>erience of top
most lawyers in the working of demo
cratic institutions, particularly in the 
field of law-making is of great import
ance. You find it in the House of 
Commons. If you as a rule divide and 
if the seat of Government is A and 
the seat of the High Court is B, the 
result is that you deprive yourself 
of the assistance of this enormous ex
perience. Many people may not be 
prepared for a variety of reasons to 
give up their profession. Of course, we 
are all very good law makers. I do 
not make any reflection on anybody. 
But, it does arise. I have seen that in 
Calcutta; it is in Bombay also, where 
there is concentration of civic life in 
tke city. The House generally meets 
at about 4 o’clock in the afternoon 
and goes on till 8. Several Members 
of the Bar are Members of the legis
lature, and they get the advantage of 
it. All these questions will arise be
fore the boundary Commission as to 
where the seat of the Executive Gov
ernment will be, and where the High 
Court will be. I Just mentioned this.

There Is Just one another matter 
and then I shall have finished: that is

about the division of assets and what 
are called un-issued stores. So far â ' 
the division of assets is concerned I 
am very grateful to my hon. colleague 
•the Finance Minister who has dealt 
with this whole topic at great length 
and has explained to the House the 
position of the Government of India 
from the financial point of view, and 
why they are unable to accept the 
suggestion for the appointment of a 
Commission presided over by a Judge 
for going into this matter. My hon. 
friend did it as a financial expert, I 
venture to deal with it, as I did in 
my opening address also, from a la.y- 
man’s point of view. Firstly, there is 
nothing to divide.

(Kakinada): Oh.Dr. Rama. Rao
nothing to divide?

Dr, Katiu; In the shape of cash. 
Secondly, you really do not know what 
will be the starting point from which 
you will ask the Commission to begin: 
whether it will go back to the days 
of Clive or from 1803 or 1805, goodness 
knows, I do not know. The accounting 
will be extremely difficult. The best 
solution, of course, to me is this. Apart 
from that, the figure of Rs. 230 lakhs 
which Mr. Justice Wanchoo has re
commended is on the basis of full 
materials, after a great deal of exami
nation.

An Hon. Member: That is not cash.
Dr. Ka^u: I know it is not cash.

Therefore, he has done it. Leaving 
that aside the best thing for the 
Andhra State to do is to start; to 
make its plans; and then to come to 
the Finance Minister of the Govern
ment of India and say: “We are an 
infant State. We have Just started. 
We want to develop in this way”. You 
may say even that you have been 
neglected in the past; that you had not 
had your share of development. Put 
your case strongly and I am sure the 
Finance Minister will be very sym
pathetic.

I am somewhat deeply distressed by 
that news that has come to us in the 
last week about the Godavari floods 
and the distress caused by It. the 
relief work ani all that.
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[Dr. Katju]
Lastly I should like to say one or 

two words about the unused stores. I 
made some enquiries as to what these 
unused stores were and the most 
accurate information I have been able 
to get is this, that practically all the 
stores indented for are earmarked for 
specific projects. These have been 
received and have been sent to those 
projects for which they were indented. 
The only items of unused stores lying 
in the Central Stores, are, I am told, 
of two kinds. One is, iron pipes for 
water supply. Water supply is a Cen
tral subject and so these iron pipes 
are received as the Government store 
and are then distributed district-wise 
for many areas. Instructions have 
been issued that there should be no 
supplies going out of the Central 
Stores. So unused stores today consist 
of whatever remains of iron pipes in 
the central godown, and secondly 
stationery.

Shri B. S. Murthy: Does the hon. 
Minister know that indents for the 
Machkund project have been taken 
away from the Andhra area and used 
in the south?

Dr. Katja: That matter was gone
into in the Madras Legislature. I have 
read the proceedings and it was hotly 
denied by the Madras Government. 
Regarding these unused stores 1 
thought of giving this information to 
the House so that you may realise that 
this is a matter of very small conse
quence. That brings me to the end of 
my speech. I have nothing more to 
add. I wish to add only Just one or 
two words. It was natural that in the 
course of the debate many things 
should have been said. One of my 
Andhra friends said: ‘Look at us. We 
are the starved children of the State 
of Madras*. My hon. friend. Mr. Ven- 
kataraman yesterday or so came out 
with facts and figures— R̂s. 51 crores 
here and......

An Hon. Member: No. It is Rs. 52
crores.

I>r. KatJa: My imagination was
staggered. He referred to Rs. 52 
crores here and Rs. 40 crores there!

Dr. Lanka Sundaram: It arose out 
of his imagination.

Dr. Katju: 1 do hope that after this 
debate is over, all of us shall wish a 
very prosperous career to the new 
Governmenl of Andhra State. Their 
difficulties will be over and if I may 
venture to say a word or two as a 
friend or as a brother I would say to 
them; from the 1st of October you 
forget about the Boundary Commis
sion and all that. You can look into 
this question after ope year or two or 
three years. The first duty of yours 
should be to build up the State. Deal 
with the question of organizing all 
your services. Build up your machi
nery. If you want High Court early, 
have it early. If you do not want it let 
it remain where it is. It will require 
a lot of building up. Set yourself to 
this task and do not waste too much 
energy over this question of division 
of villages. Treat that chapter as 
closed. I have not taken up many 
points. They will all crop us, later....

anro m  ( ) :
?̂nrnTT h r̂t artw i

#  ?rnT ^ PPTT I

Dr. Katju: r̂, 4' H artT
# Apr I ^ ^ JT? M r  fv aft 
arm 

Wnn I
’iTT’Tr % ^  ^

I eft TT arr^nr

To repeat what I said in Hindi, my 
hon. friend asked: “What about the 
one crore of Andhras in Telengana'7 
The Boundary Commission will go 
into this question. It will go into every 
aspect of it. It will ascertain the legal 
aspects also. So far as this Govern
ment Is concerned, the j>cllcy has 
been declared over and over again. 
There is no question of running away 
from that policy. But I suggest to you
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that in coming to a final decision, this 
House will have to take all the factors 
into consideration including the factor 
of association.

Dr. Lanka Sundaram: May 1 put
one question to the Minister with your 
permission, Sir?

Mr. Chairman: Yes.
Dr. Lanka Sundaram: The hon.

Minister niade a very powerful plea 
for incorporation of some sort of a 
directive principle in the Bill for the 
protection of Rayalaseema people. We 
have got three more days till Monday. 
Will he take counsel with the Andhra 
Members and see whether something 
could not be done?

Dr. Katju: I am glad that he has
put this question. I h-ave taken legal 
advice about this matter. It may be 
a question of amending our Constitu
tion as it is framed but the legal 
advice is that in this Bill as it is 
under clauses 3 and 4 we cannot put 
in any sort of directive like that. It 
may come under the general direc
tives that you may give, but I do hope 
that the Andhra Government which 
will be formed on the 1st of October 
and the Andhra Governments to come 
in future for years and years will 
bear in mind that they will be failing 
in their duty if they do not look after 
the needs of the Rayalaseema people. 
This House is not divided on that. 
Everyone is agreed on that issue.

Dr. Lanka Sundaram: Can you not
put it in the Seventh Schedule some
how or other?

Dr. KatJu: How can we put it?
Mr. Chairman; I shall now put the 

amendment moved by Dr. Lanka 
Sundaram for referring the Bill to a 
Select Committee.

The question is:
“That the Bill be referred to a 

Select Committee consisting of 
Dr. Kailas Nath Katju, Shri Bal- 
want Nagesh Datar. Shri R. Ven- 
kataraman, Shri S. V. Ramaswamy, 
^hri S. Nijalingappa, Shri C. R. 
ISasappa, Shri B. RAmachandra

Reddi, Dr. N. M. Jaisoorya, Shri 
Kadyala Gopala Rao, Shri Kotha 
Raghuramaiah and the Mover with 
instructions to report not later than 
the 22nd August. 1963.”
If any Member is unwilling to serve 

on the committee he should say so. I 
take it the Mover has obtained the 
consent of the Members.

Sbri Basappa (Tumkur): My name 
may be scored out.

Mr. Chairman: His name may be
taken as scored out.

Shri NIJalingappa (Chitaldrug): Mine 
also may be scored out.

Mr. Chairman: Similarly, the name
of Shri Nijalingappa is scored out.

I shall now put the motion minus 
these two names. The question is:

“That the Bill be referred to a 
Select Committee consisting of
Dr. Kailas Nath Katju, Shri Bal- 
want Nagesh Datar, Shri R. Ven- 
kataraman, Shri S. V. Ramaswamy, 
Shri B. Ramachandra Reddl, Dr.
N. M. Jaisoorya, Shri Kadyala
Gopala Rao, Shri Kotha Raghur 
ramaiah and the Mover with in
structions to report not later than 
the 22nd August, 1953.*'

The motion was negatived.

Mr. Chairman: I shall now put the
motion to the House.

The question is:
‘That the Bill to provide for the 

formation of the State of Andhra, 
the Increasing of the area of the 
State of Mysore and the diminish
ing of the area of the State of 
Madras, and for matters connected 
therewith, be taken into considera
tion.”

The motion was adopted,
Mr. Chairman: Now we shall take

up clause by clause consideration.

Claiue Z.--^(Deflnitionsh

Mr. Chairman: Hon. Members who 
would like to move their amendments
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IMr. Chairman]
will kindly indicate and tell me 
whether they propose to move. It 
should not, however, be taken that the 
amendments have been found to be in 
order. I will deal with that subse
quently. At this stage I only want to 
know which amendments are going to 
be moved. They may be moved subse
quently.

Shri K. Subrahmaiiyam: May 1
know whether amendments to all the 
Clauses are now being taken up, or 
only those relating to Clause 2?

Mr. Chairman: How can all the 
amendments be taken up now? Only 
amendments to Clause 2 will be taken 
up.

Shri 8. V. Ramaswany (Salem): The 
leaders of the several groups there 
may be asked to select.

Mr. Chairman: This is not a matter 
for the leaders. This is an individual 
thing.

The only amendments to this Clause 
are by Shri Anthony and Sttiri R. N. S. 
Deo. In regard to the amendment of 
Shri R. N. S. Deo, I am afraid, prima 
iacie, it looks to be out of order. I 
would like to hear him.

Shri R. N. S. Deo (Kalahandi- 
Bolangir): My amendment to Clause 2 
is No. 107. I have suggested:

In page 1, line 28, be/ore ‘‘State of 
Mysore*' insert “State of Orissa or 
the’’.

The Clause will now read.........
Mr. Chairman: The result is the hon. 

Member wants that some territories be 
added to the State of Orissa. I want 
only to hear him on this point. How 
does he justify this amendment and 
bring it within the scope of this Bill?

Shri R. N. S. Deo; The Statement of 
Objects and Reasons reads:

“On the 19th December, 1952,
the Prime Minister informed
Parliament that the Government of
India had decided to establish an
Andhra State consisting of the
Telugu-speaking areas of the p v -

sent Madras State, but not includ
ing the city of Madras,”
That is, the intention was io form 

an Andhra State with the Telugu- 
speaking aileas only.

Mr. Chairman:
Madras State.

Of the preient

Shri R. N. S. Deo: And the idea was 
that the non-Telugu speaking areas 
would remain in the residuary State 
of Madras. Subsequently, after the 
Wanchoo report, the Government have 
gone beyond their original decision and 
have now decided to transfer certain 
areas which are non-Telugu to the 
State of Mysore. On the same analogy, 
there are certain non-Telu^ areas in 
the north of Madras which are Oriya- 
speaking, and therefore, my suggestion 
is that those should also be excluded 
from the Andhra State. Certain areas 
of Bellary District, because of their 
being cut off from the rest of the resii- 
duary State of Madras, are now pro
posed to be transferred to the con
tiguous area of Mysore. On the same 
analogy, the northern areas v/hich are 
non-Telugu speaking, being contiguous 
to Orissa, should also be transferred to 
Orissa. That is how this amendment 
would be in order.

Mr. Chairman: I am afraid the 
amendment is out of order because it 
goes beyond the scope of the Bill. The 
scope of the Bill is very limited as 
appears from the preamble: “to pro
vide for the formation of the State of 
Andhra, the increasing of the area of 
the State of Mysore and the diminish
ing of the area of the State of Madras, 
and for matters connected therewith” . 
So that any attempt at increasing the 
area of any other State is outside the 
scope of the Bill. The hon. Member 
fully knows that according to Article 3 
of the Constitution, it is obligatory on 
the part of the President—in the words 
of the Article “Provided that no Bill 
for the purpose shall be introduced in 
either House of Parliament except on 
the recommendation of the President...” 
And there too, a duty is laid on the 
Presidant. Ha should find out the
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views of the States conccmed about 
certain matters. In this case, as the 
hon. Member knows the Bill was sent 
to the Madras Legislative Council, the 
Madras Assembly as well as the Mysore 
Assembly and Council. Their views 
were taken, and after that the Presi
dent recommended this Bill. If the 
scope of this Bill is widened to the 
extent that even additions can be made 
to the State of Orissa, I think it would 
be going beyond the scope of the Bill. 
I am therefore afraid I must hold that 
this amendment is out of order. The 
question is:

‘'Clause 2 stand part of the Bill.** 

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3.— (Formation 0/  Andhra 
State)

Mr. Clialrmaii: ^ would like to know 
which amendments are going to be 
moved. They may be moved later.

Dr. Lanka Sundaram: May I make 
a submission? If you would kindly 
follow the consolidated list of amend
ments, that will help us a lot.

Mr. Chairman: I have got one con
solidated list, and I am reading from 
that. I do not know whether this list 
is the same as with the hon. Member, 
or is different.

Dr. Lanka SuBdar»m: The original 
lists Nos. 1 to 6 have been included in 
consolidated list No. 1, and thtTe are 
two lists supplementary to that.

Mr. Chairman; I know that, but 1 
have got a different list, in which all 
the amendments in all the lists have 
been put in a consolidated form. 
Therefore the difficulty is that the 
two lists are not the same. Anyhow, 
I shall indicate the number.

Amendment No. 2. Is the hon. Mem
ber moving the amendment?

Shrl SlTamurthi Swami (Kushtagl): 
Yes. I want to move all the amend
ments standing in my name.

Mr. Chairman: Then, No. 9 by Sbri 
Rajagopala Rao. .

Shri Rajagopala Rao (Srikakulam): 
Yes, I want to move it.

Dr. Lanka Snndaram: I want to move 
No. 10.

Shri K. Subrahmaayam: I would like 
to move No. 49.

Shri Muniswamy (Tindivanum): I
want to move No. 146.

Mr. Chairman: Then, No. 11.

Shri Kriflhnacharya Joshi (Yadgir): 
I ani not moving it.

Shri Baaappa: I want to move No. 17a 
in List No. 7.

Shri S. V. L. Nararimham (Guntur): 
I want to move No. 50.

Mr. Chairman: What about No. 51?
Shri Nanadas (Ongole—Reserved— 

Sch. Castes): I am not moving.
Mr. Chairman: No. 12.
Shri V. G. Deshpande (Guna): I want 

to move it.
Shri P. R. Rao (Warangal): I want 

to move No. 199 in List No. 8.
Dr. Lanka Sundaram: I would like 

to move No. 13 and No. 14.
Shri M. S. Gurupadaawamy (My

sore): I want to move No. 40.

Shri 1C Snbrahmanyam: I want to 
move No. 52.

Shri Nesamouj (Nagercoil): I want 
to move No, 109.

Shri Sarangadhar Das (Dhenkanal— 
West Cuttack): I would like to move 
No. 110.

Shri Sivamurihi Swami: I wish t0
move No. 174, and No. 3.

Shri Basappa: I am moving No. 175
Shri Rajagopala Rao: I would like lo 

move No. 15, and No. 16.

Shri C. R. Chowdary (Narasaraopet):
I want to move No. 54.

Shri R. N. S. Doo: I would Uke to 
move No. 111.
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Shri Mohaaa Rao (Hajahmundry— 
Reserved—Sch. Castes): I wish to
move No. 55.

Shri Rajagopala Rao: 1 want to move 
No. 56.

Shri C. R. Chowdary: I would like to 
move No. 57.

Shri Raghavaiah (Ongole): I would 
like to move Na 112.

Shri R. N. S. Deo: Sir, 1 wish to
move No. 113.

Shri Mnniswamy: I wish to move 
No. 147.

Shri Nambiar (Mayuram): 1 am
moving No. 200.

Mr. Chairmaii: Now, I shall take up 
these amendments one by one.

First, No. 8 by Shri Gadilingana 
Gowd.

Shri GadUingana Gowd (Kurnool): 
I want to say a few words in regard 
to this amendment, and then I shall 
withdraw it.

Mr. Chairman: I do not see why it 
should be moved at all in that case.

Shri Gadilingana Gowd: The hon.
Minister made a statement that....

Mr. Chairman: There will be other 
occasions when the hon. Member can 
make his speech. He need not move 
the amendment; if he starts with the 
object of withdrawing it, I do not see 
how he can be allowed to move it.

Dr. Lanka Sundmin: Mr. Chairman, 
is il your ruling that anything about 
capital cannot be moved at all?

Mr. Chairman: That is not my ruling. 
I am only saying that at this staget 
so far as this clause is concerned  ̂there 
is no reference to the capital at all. 
Therefore, so far as clause 3 is conr 
cerned» that is not relevant.

Dr. Lanka Sundaram: You T *e a n  that 
is not proper.

Mr. Chairman: It is in that sense, 1 
am saying this.

The same is true of Amendment 
No. 48 also.

Shri R. N. S. Deo: I want to move 
that in page 2, line 7....

Mr. Chairman: Before the hon.
Member proceeds further, may I en
quire from'him where the tracts men
tioned in his amendment are situated.
I do not know the geography about 
these places. Where are these tracts?

Shri R. N. S. Deo: These are in Sri- 
kakulam and Vishakapatnam districts 
of Madras. .

Mr. Chairman: The idea is that
these tracts should be taken out of 
the State of Andhra, and should be 
allowed to remain where they are?

Shri R. N. S. Deo: They may remain 
in the residuary State of Madras, until 
the boundary commission decides the 
question.

Mr. Chairman: The idea is not lo
increase the boundaries of Orissa, but 
that these areas should remain in the 
residuary State of Madras. In that 
case, I shall allow the amendment.

Shri R. N. S. Deo: I beg to move:
In page 2, line 7,
(i) after “Srikakulam** insert 

‘*and” ; and
(ii) after “Vishakhapatnam” insert—

“districts minus the Oriya 
speaking tracts of Mandasa. Tek- 
kali, Tarla, Budharsing, Jalantar, 
Ichchapur, Sompeta, Patapatnam, 
Udyankhand, Madgul, Sujankot, 
Mutha, Paderu, and Arkupalli/*
These are predominantly Oriya 

speaking areas. After long years of 
agitation by the Oriyas, the new State 
of Orissa was formed, but unfortu
nately no standard was strictly follow
ed in the matter of including or ex
cluding certain areas on the basis of 
population. The point whether a dis
trict should be transferred according 
to the majority of the population, or 
on the basis of a taluk or sub-taluk, 
was not clearly decided. The result 
was that great injustice was done lo 
the Oriya-speaking people.
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You will remember that the ques
tion of a separate Orissa State arose 
at the time of 1868, when Sir S. 
Northcotte had first suggested the 
creation of Assam and Orissa as separ- 
rate States. In 1874 Assam was created, 
but the Oriya tracts still continued to 
be in three or four different provinces, 
and everywhere, the Oriya suffered as 
a people. Even their language was in 
danger of disappearance. Orissa, un
like some other states, came under 
British rule, at different periods, when 
different parts of Orissa were con
quered or acquired by the Britishers.

First, the Northern Circars were 
acquired by the British from the Sube- 
dar of Deccan and added on to Madras 
and that included the Oriya tract up to 
the Godavari. Formerly, the southern 
boundary of the Orissa country, i.e. 
Kalinga—th« coastal area—was Goda
vari, and not only in recent times but 
from ancient times Andhra was con
fined to south of Godavari with War- 
rangal as its centre. But gradually, by 
the inclusion of the Northern Circars, 
particularly the districts of Ganjam 
and Visakhapatnam in Madras, the 
Telugu invasion and inroad into the 
Oriya country began. My friends are 
laughing, but I can prove from figures 
how the Oriya area suffered gradually.
I have got here the population figures 
from 1901, before this bane of linguism 
entered into the field of administration.

Mr. Chairman: Order, order. I do 
not want to interrupt the hon. Mem
ber, but I am afraid he is treading on 
dangerous ground. The point Is only 
whether these tracts should be allowed 
to go to Andhra or should remain with 
Madras. The other points, that the 
Oriya people have been suffering or 
there has been invasion of Orissa, may 
all be interesting, but so far as the 
particular amtindnient goes, the only 
point is whether these tracts should go 
to Andhra or remain with the residuary 
State. I would request him to kindly 
confine his remarks to this aspect of 
the question.

Dr. Katjtt; On a point of order, 
Sir.... .

Shri R. N. S, Deo; I am giving the 
reasons why they should not be in
cluded in the Andhra State, because 
in the past there has been an encroach
ment and gradually the Oriyas have 
been reduced in number....

Mr. Chalrmaii: So that if they re
main with the residuary State, then the 
invasion shall cease and they shall be 
better off? Is that the argument?

Shri R. N. S. Deo: That is my argu
ment—that the new State will be more 
militant than the existing State of 
Madras, and that, I wish to prove from 
the trends in the population figures.

Mr. Chairman: How can he prove
that? Previously the Andhra State did 
not exist. It was the Madras State.

Shri R. N. S. Deo: It was part of the 
Madras State. But the Andhras were 
in a majority in the services and that 
is how this manipulation of census 
figures came in. In 1901 the population 
of the Oriyas in Ganjam district was
12,74,000 and odd and in 1921 it was 
reduced to 9,31,790, while the Telugu 
population increased from 3,42,000 to 
8,34,000—nearly an increase of 5 lakhs 
on the one side and a decrease of 31 
lakhs on the other side. I will explain 
how this happened. In 1903 the Utkal 
Union Conference was held and it 
made a demand for a separate pro
vince of Orissa. And immediately 
politics entered these census figures 
which showed these interesting trends.

Then, when the Orissa State was 
being formed, this area, which was pre
dominantly Oriya-speaklng, w;js ex
cluded on very unsatisfactory and 
flimsy grounds. In Budharsing—22 vil
lages contiguous to Orissa,—the Oriya 
population was from 85 to 100 per 
cent., and yet on no grounds at all this 
area has been left out. Similarly, 
Ichchapur sub-taluk, which was part of 
Berhampore taluk, where the Oriya 
population was 59 per cent, and over 
as against 38 per cent. Telugu, was 
excluded, instead of the whole Berham
pore taluk being added on to Orissa. 
Similarly, Sompeta was divided Into 
two—Sompeta A. which included 
Mandasa, Jalanpar, Tekkali, and a
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[Shrl R. N. S. Deo]
portion ot Chikati where the popula
tion of the Oriyas was 73 33 per cent, 
as against a Telugu population of 15 
per cent, only, and Sompeta B. Though 
this division of Sonipeta into A and B 
had ostensibly been done to keep the 
Oriya villages for transfer to Orissa 
and the Telugu majority villages for 
being retained in Madras, actually 
even this was not done.

Sbri S. V. Ramaswamy: I subn\it
that this amendment is out of 
order in view of the ruling which you 
have given because this is with regard 
to dimunition of the area of the State. 
Whether it does not come within the 
mischief of that is for your considera
tion.

Mr. Chalrmaii: Which State?
Sliri S. V. Ramaswamy: Altering the 

boundaries of the State.
Mr. Chalnnaa: I do not know the 

geography of these places. Therefore, 
I asked the question, whether any of 
these places. ..

Shri S. V. Ramaswamy: This does 
alter the boundaries of the Madras 
l^te.

Mr. Chairman: Which one?

Shri S. V. Ramaswamy: The Visakha- 
patnam district. The existing boundary 
is along a particular line and if you 
cut off these Taluks and separate them, 
it does alter the boundaries of the 
existing State.

Mr. Chairman: Which State?
Shri S. V. Ramaswamy: Madras 

State?
Mr. Chairman: So far as the Bill is 

concerned, it deals with it and seeks 
to diminish the area of the State of 
Madras.

Shri S. V. Ramaswamy: But this does 
alter....

Mr. Chairman: If you diminish the 
area of any State, of course, to that 
extent there will be an alteration in 
the boundaries also.

Shri Nambiar: How can this be an 
island? Now, there is no contiguous 
area. The Madras State is there sepa
rated by the Andhra State. It is wir« 
island.

Mr. Chairman: Order, order. The
hon. Member, if he is not favourably 
disposed to< this amendment he can 
oppose it. But let the hon. Member be 
allowed to have his say. I do not think 
this is out of order.

Shri Rairhavaiah: It is out of order 
in the sense that his argument goes to 
show that the area of the Orissa State 
should be increased, which does not 
exist in the preamble.

Mr. Chairman: Order, order. I indi
cated in the first instance that any 
amendment seeking to increase the 
area of any other State would not be 
in order, and therefore, I enquired of 
the hon. Member—and the hon. Mem
ber was present here at that time— 
whether any of these tracts related to 
any State except the Madras State, and 
the reply came that they all were parts 
of Madras State. Therefore, I allowed 
this amendment to be moved. The 
amendment is perfectly in order. The 
hon. Member may go on.

Shri R. N. S. Deo: Similarly
84 square miles of area with 50 villages 
and with a population of 73,000 people 
—which has 75 per cent. Oriya popu
lation—has been left out of Orissa. 
Thus great injustice has been done to 
the Oriyas. Similarly, it was suggested 
by the Philip Duff Committee as well 
as by the Orissa Commission in 1932 
that the wholje of the Visakhapatnam 

'7 (5  Agency area (should be transferred to 
Orissa. That suggestion was not follow
ed. Some portions were taken out of 
the Visakhapatnam Agency area and 
later on, though the Order in Council 
of 1936 laid down that the whole of the 
Jeypore impartible Estate should be 
transferred to Orissa....

Mr. Chairman: I am very sorry to 
interrupt the hon. Member. I indicated 
in the first instance that any argur 
ments seeking to increase the area of 
Orissa would not be relevant. I will 
request him to kindly confine his argu-
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ments to the question whether these 
tracts should form part of the new 
Andhra State or should remain with 
the residuary State of Madras. In my 
humble opinion, that is the only rele
vant point.

Shri R. N. S. Deo: I am not suggest
ing that they should be included in 
Orissa now. My point is that they have 
been wrongly exclrded.

Mr. Chairman: The argument that 
they were sometime back wrongly ex
cluded is not relevant here. Here, the 
only issue is whether these tracts arc 
now to go to the new Andhra State or 
form part of the Residuary State.

Shri R. N. S. Deo: That is exactly 
my suggestion that they should not go 
to the new Andhra State because they 
are Oriya speaking areas and if they 
go to the Andhra State there will be 
further inroads on them, as it has 
happened from the side of Bengal, 
Bihar, CP. jnd Madras in the past, 
when the Oriyas were squeezed out 
gradually and reduced in number. So. 
these Oriya speaking areas should not 
be included in the new Andhra State 
on account of their new militant atti
tude with all the talk of Visalandhra. 
The use of adjectives like Viaala and 
Maha may lead to imagination itsel|
io become Visala and encourage people 
to think in terms of empires. That may 
lead to Mahabharata and outbreak of 
civil wars like Mahabharata and break- 
ingjof one another’s head. To prevent 
such contingencies it is better that 
these areas are excluded.

I would never have brought this 
matter up at this stage. We would 
have been content to leave this 
matter for future determination by a 
Boundary Commission had not our 
Andhra friends brought counter-claims 
against Orissa which has been already 
wronged in the past.

Mr. Cbairman: It means that the
hon. Member Is not serious about his 
amendments.

Shri R. N. S. Deo: These are claims 
which wil* have to be gone into at one 
stage or another. If it Is realised that 
neither the claims nor the counter- 
352 PSD

claims could be decided upon now but 
would have to be left to the future, I 
would not press my amendment. But it 
my friends insist upon their claims» 
then we will have to press our counter
claims. That is all I have to say.

Shri Nambiar: I have to make a sub
mission in regard to procedure. We 
have got only two days before us and 
there are a large number of amend
ments to clauses. We request that 
everyone of us must get an opportunity 
to speak.

Mr. Chalmun: I thought the hon.
Member was speaking on the amend
ment. We need not go into matters of 
procedure at this moment. II the hon. 
Member wants to support this amend
ment, or speak against it, he may do 
so.

Shri Najnbiar: Formerly, the pro
cedure was for all the amendments te 
be moved, and opportunity given to 
hon. Members to .speak on them.

Mr. Chairman: I want to dispose of 
this particular amendment first.

Dr. Lanka Sandaram: Mr. Chairman  ̂
may I know whether you propose td" 
call each amendment individually, then 
have a debate on it and dispose it of 
before you go to the next amendment?

Mr. Chairman: Of course; otherwise 
how can the aniendment be put to vote.

Dr, Lanka Siindaram: May I make
a submission? On Bills of this charac
ter if all the amendments relating to 
a clause are moved first and hon. 
Members who want to speak on the 
^endments are given a chance to 
speak it would be better. Then you 
can put the amendments to vote.

Mr. Chatrman: That will amount to 
a general discussion over again. I 
want attention of hon. Members to 
be focussed on particular amendments 
before the House.

Dr. Lanka Sundaram: But this was 
the practice followed on previous 
occasions.

Mr. Chairman: On previous occn-
.sions that procedure might have been 
adopted.
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Dr. Lanka Sundarain: But if the
debate goes on on amendment after 
amendment, there will not be time for 
all the amendments to be moved, be
cause the guillotine will be applied.

Mr. Chmlrmaa: That is why 1 request 
hon. Members not to take more time 
of the House than is absolutely neces
sary. That was why I was interrupt
ing the hon. Member who was speak
ing previously, because I wanted him 
to curtail his arguments. I would, 
therefore, request hon. Members to be 
very brief. If we take* all the amend
ments together and have a general 
debate, the real point of the individual 
amendments will be lost. We must 
concentrate on particular amendments 
and get the verdict of the House.

Dr. Katju: May I make a sugges
tion to solve the difficulty pointed out 
by Dr. Lanka Sundaram. 1 would ask 
hon. Members who have tabled 
amendments to consult among them
selves, concentrate on one or two 
amendments, discuss them and with
draw the rest. That will be the best 
solution. I am willing to help them in 
every way possible. I shall be very 
happy to meet him, and discuss with 
them privately or informally. Let us 
single out big ones, or really impor
tant ones and discuss them on the 
floor of the House.

Shri Nambiar: So, we shall confine 
ourselves to whichever amendment he 
is prepared to accept?

Dr, KatJu: It is not a matter of
scoring a debating point. What we 
want to discuss on the floor of the 
House are the really important 
amendments. Whether 1 accept them 
or do not accept them, that is a 
matter for me. There are about 160 
amendments, and if we discuss each 
one of them, as pointed out rightly by 
Dr. Lanka Sundaram, in two days we 
may hardly cover thirty or forty of 
them.

Shri Venkataraman (Tanjore): I
submit, Sir, that there would not be 
much delay. If one of the amend
ments is defeated many of them which 
are more or less of the same form will

become barred, or may be withdrawn. 
Therefore, I suggest that we follow 
the procjedure of taking amendment by 
amendment.

^ Shri Joachim Alva (Kanara): The 
J Deputy-Speaker yesterday said that 
\ those who did not get a chance to take 

part in the general discussion would 
be allowed to speak on the clauses.

»fr. Chairman: The two things are 
absolutely different. The hon. Member 
is confusing the two issues. So far 
as discussion on a particular clause is 
concerned, any hon. Member who 
wants to speak will have an oppor»- 
tunity. Discussion on clauses cannot 
be converted into a general discussion.

I would ask hon. Members to be 
brief in their remarks and move only 
such amendments which they consider 
have a chance of being carried in the 
House. It is no use taking the time 
of the House unnecessarily.

Shri Venkataramaji: Sir, the areas
which are detailed in this amendment 
are not contiguous to the residuary 
State of Madras and they cannot by 
any stretch of imagination form part 
of the residuary State of Madras.

Dr. Kaiju: Separated by five
hundred miles!

Shri Venluitaramaiu  ̂ As observed 
by the hon. Minister they are five 
hundred miles apart.

Dr. Lanka Sundaram:
want a liability.

You do not

Shri Venkataraman: It is not a mat
ter of not accepting a liabihty. It is a 
question of principle. Even when tlie 
question of Bellary came up, the Resi
duary State of Madras agreed that it 
need not be with the residuary State 
but may go to whichever State to 
which it legally or logically belonged. 
So, there is no purpose in this amend
ment: it will create administrative 
difficulties. The residuary State of 
Madras is not anxious to keep this 
area. I strbiigly oppose this amend
ment.
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l)r. Katju: I oppose the amendment 
lor the reasons given by my hon. 
friend Shri Venkataraman.

Mr. Chairman: Let me put the 
amendment to the House.

The question is:
In page 2» line 7,
(i) after “Srikakulam** insert 

-and *̂; and
(il) after 

9ert—
‘‘Vishakhaoatnam’* in-

“districts minus the Oriya 
speaking tracts of Mandasa, Tek- 
kall. Tarla, Budharsing, Jalantar, 
Ichchapur» Sompeta, Petapatnnm, 
Udyankhand, Madgul, Sujankot, 
Mutha, Paderu and Arkupalli/’

The motion was negatived,
Shri Sivamiirthi Swami: I beg to

move:
In page 2, lines 8 to 10.—

for '̂Anantapur, Cu^dapah and 
Chittoor districts and in the Alur, 
Adoni and Rayadrug taluks of 
Bellary district in the St t̂e of 
Madras/’

substitute ''Cuddapah, Chittoor 
districts and Anantapur district 
other than the Karnataka areas 
of Madakasira. Kalyanadrug and 
Hindupur taluks and Adoni, Alur 
and Rayadrug taluks of Bellary 
district to be determined by the 
Boundary Commission before the 
appointed day.’'

In page 2, after line 11, insert—

“Provided that the Central Gov
ernment do take necessary steps 
not later than a year, to include 
Telengana parts of Hyderabad 
State by appointing a Boundary 
Commission before 1st January, 
1S54 to disintegrate the State 
accordingly, and making Hydera
bad city as permanent capital of 
the Andhra State.**
Mr. Chairman: I would request the 

"hon. Member to confine himself to 
amendment No. 2 only at this stage,

because the other one may be out of 
order. Amendment moved:

In page 2, lines 8 to 10,—
for “Anantapur, Cuddapah and 

Chittoor districts and in the Alur, 
Adoni and Rayadrug taluks of 
Bellary district in the State at 
Madras.”

substitute “Cuddapah, Chittoor 
districts and Anantapur district 
other than the Karnataka areaa 
of Madakasira, Kalyanadrug and 
Hindupur taluks and Adoni, Alur 
and Rayadrug taluks of Bellary 
district to be determined by the 
Boundary Commission before the 
appointed day.’'
Dr. Lanka Snndaram: May I make 

a submission? Some of the amend
ments following (e.g.. No. 100) are 
exactly the reverse of what my hon. 
friend is now moving. I think a group 
discussion of amendments is better.

Mr. Chairman: I am afraid the hon. 
Member has not appreciated my point.
I only wanted to know which of the 
amendments are to be moved. When 
the amendment is actually moved that 
will be the time to see whether the 
amendment is in order or not. -When 
we come to the amendment which 
deals with the question of a Boundary 
Commission, that will be the time for 
us to consider whether the amendment 
is in order or not.

^nrnf vr

T m  ^  firnnn m

f r r ^ i T P T T

mmr 1

“It would, however, be relevant 
to examine the linguistic history 
of the area. It would appear that
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about 1872. the Whole of Bellary
district and even some portion of
Anantapur (district were predomi
nantly Kannada, vide the Manual
of Bellary district published in 
1872, which cites Col. Wilk's obser
vation to the effect that a line
drawn from Gooty to Anantapur
and so on due South would mark
the boundary between the two
languages. Apparently there has 
been gradual Telugu infiltration
from East to West and this move
ment was natural as the Kannada
area in Madras State is very small
and adjoins a large Telugu area.
The Kannada area of Bellary. how
ever, still retains its identity and
I can see no reason why it should
be allowed to be submerged by
the sweeping onrush of the Telugu
tide.”

11 A.M.

^ ftp <̂1 cfrr ^
inrOvT 1 ^ 0  irk R o o Ir

 ̂ 3ft OCHI0

frifesT i, ^  «rrr
^ «R#r VST? pftPF*r

fw«R, «flT Ir ^ Vo >r
X* Ffrf%»r f*t#^

tKr ^  ?w>
«Tjft *rrq5 <i>t 3TT . ^

JTT ?TTf̂ r̂r aft wrw
^  T?T t, ^

i  arYt ^prrftrf !r|f ?
% r̂r«r ftmT«TT «ftr

!f»rprr arw f ffwr
^ T̂̂ 5TT 5 ftp 5ft ffWII

 ̂ v ftr  Ko

«»75r? f ,  ^  ^
mw ^ H f*RTm amn ^rrf  ̂ h

^ ^ »TT̂  JTTT’T f*rf«Tf«rT 'T f^
?5T 5P^ ?rnT % T̂T’T# W5rr

t -  '
Only uncontested and unchallenged

territory will comprise of Andhra State.

5|ft ?ftT It ̂

 ̂ ifV trnft 5
•T ^ %

*rnr ^  »nft I mw ^nfw

f<pjTT3rR?jk 3ft

i '  3̂^ TTO % >WTwr
^  ’’T̂ rr

^  IT̂TT ^ ^  ^

>Tit5R % ¥<T w ’irrft WlRŷ lld

•Riwrf ^ »flT ^ ^ !Tt ftr 4 #

^  lift t  ^ enpftapT

^  i  ^  'IT «rft  ̂ t

Ht»ff % ? *ftr

3ft r̂ftCTrfiTvr

# JRT fVin t  <flr VHWJTT fi ftp

5»mr TT ?wraT |  % ?flnf #

îhiPT in^ft «rT^ gsnft |

'<ciJ(̂ 'id  ̂ ftp ftrarft % fflr̂ !i> 

3ft irrw if ’nf ^
îrerr̂ fHi TT w  *1̂  nm^'d* 

^  I f i r n f t  

iTpft wfw ^  It

viftm  m ftwft ?wnftw?T ^  %• 

dr«>qi TTT ^  ?ft̂ T

iTfVfWTr,

^  <«c w ftrvTniT '̂ 1*4 I

fIT? WSRTjr fsftf«K vr ^  f ^  3ft 

sJtSirHĤ 'jft  ̂ 5(?[ >ft ^  

ftFTPTT arr’TT ^iT^, ^  ^fximr f ^  % 

Wl̂  ^ VT t̂*TT ^



^ ftr vt3tA  viftor
r̂̂ rr *njt ^rorr r̂ftr ^ tttt 

fin n T v^ i ^  rft*r ai<r̂ **>)
^  fvF$^ ^

^ n f w 5 P T T T
?5f ^ fwrn* ^anf  ̂ I «roff
^  îftTimr fit’T ^  fw r w  ^

^ tT̂r ^^vrfir̂ gT m  ^
P̂T % ^ VTT ^  Pf C»'s\»fl j 

%fk ^ JTTit^ #*
f̂ TRT̂  r̂rifl iRT ^  ^  ^

V #¥ ^  VT VXTTTI I

Mr. Chairman: The hon. Home
Minister may kindly give his reaction
to this amendment.

Dr. Katju: I oppose the very basic
foundation or assumption lying behind
this amendment. It will be exceedingly
unfortunate if an impression is created
that when these linguistic States ure 
established then every single village
which is inhabited by one langua«e- 
apeaking people cannot feel satisfied 
in any other province. That is some
thing which is entirely unacceptable.
I feel greatly distressed over it. My
hon. friend is talking about contiguity
of these villages. He says: “These 109 
or 105 villages are contiguous; there
fore, take them away”. If this argu
ment is put forth then what about the 
villages which may not be contiguous?
If there, are not Kannada-speaking
people who are living 20 miles away
from the border, do you mean to say
that they will be killed? That does not
appeal to me at all. This Bill is based 
upon the assumption that we are 
going district-wise. These districts are,
broadly speaking, Telugu-speaking dis
tricts. We are not going to enter into
villages or flrkas or talukas. This
thing cannot appeal to me. On that

particular ground I oppose it* That
will create very wide repercussions.

I do not want to waste the time ot
the House. Go to Calcutta. You will
find that there are 25̂ 000 Tamil-speak
ing persons living there. My hon. friend
says. “These Andhras will murder us’*. 
I cannot accept this proposition.

tsft fwnft: ^
If I JT5 ii'̂ TT JT ^  ftr iiTta «pr »m r

arT’̂ ’IT I

•ft : «»rr in?r
*T?f?r ^ I

»To : ST eft f t wnr *1^
F̂rtRTT g I

t̂ ft ^  ^«rr-

;nf?r ^  !■ i

Mr. Chaimuli: I want to put this
amendment to the House. Is any Mem
ber anxious to speak?

Shri Nambiar: I would like to speak.
I am one of those who did not speak
previously. My main point is regard
ing the question of Boundary Commis
sion to which I will add some other
points.

Mr. Chairman: There will be the
third reading also. Those who are
anxious to speak, I request them to
be relevant otherwise the discussion
will be a very lengthy one.

Shri Nambiar: My point is this. I
oppose this particular amendment and 
I would say that I support the demand
for a Boundary Commission, whether
it be with regard to the Mysore part
of it or with regard to the Andhra
part of it or whatever it may be. We
want the Boundary Commission to 
settle the disputes. There Is a claim 
that Tiruttani belongs to Tamiiians
and there is an agitation going on. I 
do not know it lamill&ns are ebsolu-
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[Shri Nambiar]
tely right or the Andhras are absolutely
right. We must have an enquiry. So
also, there is the question of Bellary.
So, there must be a Boundary Com
mission which would go into all these
questions and which will take into
consideration all the claims and 
counter-claims. If there be a necessity
for a final settlement we can go in 
for a plebiscite. Plebiscite, after all
is not against the interests of the
people por does it create any trouble.

This morning the hon. Home Minister
said the question of plebiscite was the
question of understanding. These are
the things which we cannot at all rule
out. There are occasions when we will
have to resort to these methods.

Mr. Chairman: I will not allow a 
discussion of this kind. The whole
question cannot be re-opened. The hon.
Member should confine his remarks
only to the amendment.

Shri Nambiar: When shall I get my
opportunity?

Mr. Chairman: This is not the time
for getting that opportunity. There
will be the third reading. The hon.
Member may then express his views.

this amendment, I am afraid, I will
not allow a discussion.

Shri Nambiar: The point is this, Sir,
that we want a Boundary Conmiission.
Whether it is the Tamil part of it or
the Mysore part of it, we should have
a plebiscite and that will settle the
problem.

With regard to Tamilians, I can say
that they too want a successful Andhra
province to come. I have ascertained
the view of Tamilians and they are
not against Andhra. They will be with
them. We want a State for Tamilians
as carved out in the way that Andhras
now have. Thus you can settle the pro
blem. Government must help us in 
settling amicably and in a peaceful
manner our problem and not create
troubles and create disruption.

Shri M. S. Gttrupadaawuny: There is 
another amendment of mine, Sir,
No. 40. May I speak afterwards?

Mr. Chairman: Yes.
Now I put amendment No. 2 to the

House.
The question is:
In page 2, lines 8 to 10,—

for *'Anantapur, Cuddapah and
Chittoqr districts and in the Alur,
Adoni and Rayadrug taluks of
Bellary district in the State of
Madras”

substitute ‘̂Cuddapah, Chit- 
toor districts and Anantapur
district other than the Karnataka
areas of Madakasira, Kalyanadrus
and Hindupur taluks and Adoni,
Alur and Rayadrug taluks of
Bellary district to be determined
by the Boundary Commission be
fore the appointed day.”

The motion was negatived.
Mr, Chairman: The amendment

No. 9.

Shri N. R. Naidu (Rajahmundry): I
beg to move:

In page 2, for lines 9 and 10, sub
stitute—

■ *‘Cuddapah and Chittoor dis
tricts and in the Alur, Adoni,
Rayadrug and Bellary taluks of
Bellary district in the State of

Madras and the said**.
In moving this amendment, Mr.

Chairman, Sir, I wish to draw the
attention of the House to the princi
ple which the Central Government has
followed in forming the State of
Andhra. It is not entirely on the basis
of linguistic principle that the State
is coming into existence. I am sure
that the Centre is also taking into
account administrative convenience,
cultural affinity and such other matters
in forming it. Even if we take the
population basis, in the Bellary town
proper, there are more Andhras than
Kanarese people. But, the entire Bel
lary Taluk must be taken Into account
because it is the administrative unit
and it will be contiguous to the rest
of the Andhra area. With these words^
I move my amendment.
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Mr. Chairman: Do I take it that the
hon. Minister is opposed to it?

Dr. Katjur Yes, This is in the teeth
of Mr Justice Misra’s report.

Mr. Chairman: I will put it to the
House.

The question is:
In page 2, /or, lines .9 and 10, sub

stitute,—
“Cuddapah and Chittoor dis

tricts and in the Alur, Adoni, Raya- 
drug and Bellary taluks of Bellary
district in the State of Madras and
the said”.

The motion was negatived.

Mr. Chairman: Amendment No. 10;
Dr. Lanka Sundaram.

Dr. Lanka Sundaram: May I have
your permission, Sir, to move amend
ment No. 14 also along with this be
cause they are related to each other?

Mr. Chairman: Yes.
Dr. Lanka Snndaram: I beg to move:
(I) In page 2,

<1) line 9, for “and Chittoor» sub
stitute “Chittoor and Bellary"'; and

(ii) lines 9 and 10, omit “and in 
the Alur, Adoni and Rayadrug taluks
of Bellary district'’. ^

I also move:
(II) In page 2 after line 11, add:

“Provided that the Government
of India cause within six months
a plebiscite to be taken to as
certain the views of the people of
the firkas of Bellary, Moka and
Rupanagudi.”
I do not wish to traverse any wide

ground In support of these two amend
ments, apart from stating that I am 
not at M  convinced by the arguments
used by my hon. friend the Home
Minister in support of the proi>o8al for
handing over certain territories to
Mysore. With your permission, Mr.
Chairman, I would give two quotations
one from the statement made by the

Chief Minister of Mysore in the My
sore Legislative Assembly, and the
other from the statement made by the
Chief Minister of Madras in the
Madras Legislative Assembly, which
are very vital for our purposes. Mr.
Hanumanthaiya told the Mysore Legis
lative Assembly on the 27th of July—
I am quoting as reported in the Hindu
of Madras—

“I do not want to see even one
citizen of Mysore to go out of
Mysore. I will not allow that.
There is no question of breaking
Mysore State into lingual units.
Mysore had remained an adminisr- 
trative unit.”
I have no quarrel up to that point.

He then says:
“If the people of neighbouring

areas expressed their wish to come
to Mysore, we extend a cordial
welcome.**
Have the people of Bellary, especially

in the disputed areas, expressed their
wish to come to Mysore?

Some Hon. Members: Yes.
Dr. Lanka Sundaram: How have

they expressed? (Interruption). Please
let me proceed. Have certain people of
the Bellary district expressed their
opinion against being sent to Mysore?
These are the two issues. I request the
hon. Home Minister to note these
words. I am quoting again from the
same debate.

“The problem of Bellary should
have been tackled at a higher
level.”

That is a good testimonial to my hon.
friend the Home Minister. The im
plication is clear.

“The issue should have been 
decided without giving room for
unhealthy controversies, satya- 
grahas and acts of violence. They
had now learnt a bitter lesson.”

My whole point as regards this parti
cular exposition of the viewpoint of
the Mysore Government is that they
want to adopt this attitude: heads I 
win, tails you lose. Mr. Hanumanthaiya
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[Dr. Lanka Sundaram]
has expressed a general welcome to
everybody. I am quoting him. He
said:

“The Kannada and Telu^a
speaking people of Hyderabad are
welcome.**

I am not doing any injustice, and my
hon. friend Mr. Datar will correct me
if I am wrong. A number of hon,
friends from Mysore are also here. He
says, whatever is available, we will
take. I am not talking as a kabuli; I 
am not a jew; I am not a Shylock.
D o« justice seem to be done?

The other day, I was telling my hon.
friend, the hon. Home Minister in the
lobby about what Shri C. Rajagopala- 
chari had to say about Bellary. When
I referred to the statement generally,
he told me—I hope I am not betraying
any secret—that he was not aware of
the statement. It is for his benefit and 
for the benefit of the House that I 
should like to quote two small portions
from the debate in the Madras Legis
lative Assembly on the 17th July re
lating to this Bellary question. I am 
quoting from the Hindu dated 18th 
July. Shri Rajagopalachari said:

“I thought I made it quite clear
yesterday that the Government of
India having expressed a certain
view about Bellary and since we
want Parliament to take account
of Bellary also, as put by
Mr. Prakasam, it is better that we
leave the terms loose and general
so that the Government may re
consider the situation. It will not
be good strategy.”

Mr. Viswanatham interrupted. I 
quote:

“Leaving out strategy. I ask 
what the Government has in mind.”

Government means Shri Rajagopala
chari. Shri C. Rajagopalachari says:

“I have said our proposals and
views can only be taken as recom- 
cussfons.—(That is procedural)—
mendations for Parliamentary dis-
Bellary has been disposed of by

the Government of India in a 
certain way. Certain disputes have
arisen both in Bellary and Chittoor,
Need we go further than what the
Government has done in order to
bring in under the terms of the
Boundary Commission? Let us re- 
menriber that it is not any statu
tory provision by way of clause
or sub-clause in the Bill before us 
that will solve the question. The
Boundary Commission has to be
appointed with terms of reference,
and the Government of India will
have full scope to include in the
terms of reference further clarir- 
fications.'*

Having said this, he went a step 
further. I am quoting. The resolu
tion was there. It is not a Government
resolution. In support of that resolu
tion in the Madras legislature, the
final statement of Shri C. Rajagopala
chari is as follows:

“The words certainly covered
areas where from any kind of
border disputes had arisen. It is 
open to members to say definitely
‘we are all going to vote for this 
amendment, taking it for granted
that Bellary is a disputed area 
coming under this clause*. More
than that was unnecessary.’*

Then he said—I would request the hon.
Home Minister to remember these
words particularly—

“When we/'—We means the 
Madras legislature,—expressed
that as our opinion, unanimous
opinion, it would have greater
effect than an amendment defini
tely bringing forward Bellary and 
straightaway try to dispute the
decision reached by the Govern
ment of India.**

I would say this to this hon. House
that under article 3, the original text
of the Bill was submitted to the Madras
pnd Mysore legislatures—both the
Houses of both the legislatures. Here
IS the statement made by the Chief
Minister of Madras. The only thine
that the Andhras want Is reference of



1215 Andhra State Bill 20 AUGUST 1953 Andiira State BiU 12X6

this Bellary (jiispute to the Boupdary
Cornmissiap. My hon. friî nd Mr. Shiva- 
murty Swami was supporting his 
amendment. I have a counter amend
ment. There are a number of other
•amendments. We did not oppose them.
Let us not prejudge the issues. I cer
tainly feel very strongly on this point.
When Justice Wanchoo made a recom
mendation about Bellary, it was
rejected. When Justice Misra made
the recommendation, it was imple-
Ttiented. Why did they appoint Justice
Wanchoo? To reject his recommenda
tion, because it does not suit certain
people in political power? I propose
to make a pointed statement. Un
fortunately, I have to blame the Gov
ernment of India for this. The Andhras
«re being treated as waifs and strays
of this cour.try. My hon. friends the
Tamilians have got Shri C. Raiagopala- 
charl and his Government to look after
them. My hon. friends from Mysore
have got the Mysore Grovemment. My
case is going by default.

Shri Venkataranian: The Andhras
cannot have a better advocate than 
you.

Dr. Lanka Sundaram; My complaint
is that we have got to ft̂ ht out our
case against odds. Let us not prejudge
the issue. Let us place the whole case
before the Boundary Commission. Is 
it an unreasonable demand? It is not
an unreasonable demand. I hope this
House will consider this basic mini
mum demand of the Andhra people,
namely, wherever there is a dispute,
refer it to a Boundary Commission.
That was the broad intention of the
Prime Minister. I understood that to
be the broad intention of the hon.
Home Minister. Let the Bellary dis
pute go to a Boundary Commission.
That is all I have to say. I move the 
amendments and commend them for
the acceptance of the House.

Mr. Chairman: Amendments moved*.

In page 2.—

(i) line 9, for ‘‘and Chittoor” sub- 
ntitute “Chittoor and Bellary” ; and

(ii) lines 9 and 10, omit *‘and in the
Alur, Adoni and Rayadrug taluks of
Bellary district'*.

In page 2, after line 11» add:
“Provided the Government of

India cause within six months a 
plebiscite to be taken to ascertain
the views of the people of the
firkas of Bellary  ̂ Moka and Hupa- 
nagudi.'*
Shri M. S. Gurupadaswamy: Just

now my hon. friend Dr. Lanka Sunda- 
ram said that the question of BellafT
was prejudged. There was no ques
tion of prejudging the issue at all. A
Judge was appointed,—Justice Misra—
and he went into the question very
thoroughly. All the materials by diffe
rent sections of the people were placed
before him. He made thorough enqui
ries and investigations into the matter.
He arrived at a certain conclusion
which has been accepted by most of
us. I do not know why Dr. Lanka
Sundaram should call it unsatisfactory.

Dr. Lanka Sundaram: What about
the first Judge?

Shri M. S. Gumpadaswamy: The
terms of reference given to Mr. Justice
Wanchoo were limited. He had no
power to suggest that Bellary district
or any taluk in Bellary district should
go to Mysore. His terms of reference
were such that no opportunity was
given to Justice Mr. Wanchoo to
decide any territory in favour of My
sore State. Dr. Lanka Sundaram while
making his speech stated that the 
people of Bellary town want to go to
Andhra and a plebiscite is the only
safe way of deciding the issue. He
further stated that Bellary Taluks
should he split up and to that end 
steps should be taken. We know how
plebiscites work. Masses of people can 
purchase opinions ready-made in 
market-places. So as things are. even
plebiscite will not work well. If It is 
not conducted on proper lines, there
may be troubles In the future. More
over Andhras want plebiscite for the 
taluk of Bellary, but I would ask why
should it be for a taluk alone and not
for the entire district? Really there



[Shri M. S. Gurupadaswamy]
are many people in those areas which
have been added to Andhra, who wish
to join the Mysore State. Do not think
we are making any claim on Andhra
territory. Do not also think we are in 
favour of a plebiscite as we know it
for certain that it is a very dangerous
thing. We prefer any day a boundary
commission to a plebiscite. But the
question of Bellary should not be in
cluded to come under the purview of
the commission. It should be made
clear that the Bellary question is
settled once for all, and the Boundary
Commission must only consider other
areas. So I oppose this amendment for
the holding of a plebiscite.

Shri B. S. Murthy: I want to sup
port my friend Dr. Lanka Sundaram.
Here is one fundamental issue. There
is a difference of opinion between two
Judges. One Judge who had been
deputed for the purpose said that for
the time being whole of Bellary dis
trict may be kept along with the
Andhra State and another Judge has
opined that the Bellary taluk may be
added on to the Mysore State. Now,
the people especially of the flrkas of
Rupanagudi, Moka and Bellary are
saying that Justice Misra’s Judgment is 
against the fundamentals of this divi
sion. They say, “Because there is a 
difference of opinion between the two
Judges, let us have a plebiscite and 
obtain the views of the people” . Both
the judges have stated that there is a 
large population who do not belong to
Karnataka or Andhra. Now their
opinion must be taken.

This could not be done either by
Justice Wanchoo or Justice Misra.
After all, it is the birthright of these
people to be asked to which State
♦hev are going to opt now. Therefore,
'  support this amendment and request  ̂
the Government to do Justice to the
Andhras.

Shri lUigrlinramaiah (Tenali): It has
been said often and often on the floor
of this House that the Bellary queŝ  
tlon has been closed. I am really
amazed at that. I would particularly
draw your attention to the Govern

ment of India, Ministry of Home Affairs
Memorandum, which has stated the
terms of reference, I would with great
respect draw the attention of the hon.
Minister for Home Affairs to that
particular memorandum of his Minis
try under which Mr. Misra waa
appointed to go into this matter. Witht
your indulgence, I will read a few lines
which Will throw light on the Bellary
issue. This is how the memorandum
reads:

‘̂Government are of the opinion
that it will be desirable that be
fore such final decision about
Bellary Taluq is* taken, there shall
be a fuller investigation by a
person of high Judicial status into
all such relevant factors as would
facilitate or enable such a deci
sion.”

I would like to emphasize, Sir, that
the reference is here to the taluk as: 
a whole and the memorandum pro
ceeds to say:

•'Amongst such factors are
linguistic composition and cultu
ral aflfinity, administrative con
venience and economic well-being*
For the purpose of this investi
gation Government have appoint
ed Shri Justice Lakshml Shankar
Misra, Chief Justice of Hydera
bad, who will be requested to
carry out this Investigation as
rapidly as possible on the broad
facts and report to Government.
Any minor re-alignment consider
ed necessary may be recommended.
Generally speaking, however,
minor divisions or rectifications
will be considered by the Bounr
dary Commission to be appointed
after the formation of the Andhra
State.”

Thti'efore, the memorandum is glvln?
instructions to Justice Misra confined
itself to the question of the taluk as 
a whole. And what we are agitating
today generally throughout Andhra is
not the Bellary Taluk In its entirety.
It is only a rectification which has
already been promised in the memo^
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randum. We want only a minor 
rectification in respect of Bellary 
town and the two flrkas of Moka and
Rupangudi. The idea behind the 
memorandum is that the Government 
of India did not want to go on a 
village to village or flrka to firka 
basis. They wanted to leave it to a 
boundary commission to be appointed 
by the Government later on and, 
therefore to say that Justice Misra’s 
award has ruled out or closed com
pletely the whole Bellary question is 
quite contrary to the terms of the 
memorandum. I would most earnestly 
request the hon. Home Minister to 
bear in mind that the people of 
Andhra are watching very carefully 
the statements made by the Govern
ment and we look to the Home 
Minister for the fulfilment of those 
statements.

Dr. Jaisoorya (Medak): There is 
only one point which I want to men
tion, and the point is this. There is 
great dissatisfaction with the report 
of Justice Misra. Whether his per
formance was good or bad is not the 
point. The point is, when you are 
going to discuss the whole problem of 
Andhra, you suddenly call upon 
Mr. Justice Misra to go into the ques
tion of Bellary and decide to whom 
Bellary should be given or what 
portion of it should be given; he goes 
there and spends about eight days in 
Bellary. And here is a report:

‘'After completing his inquiry 
into the future of the Bellary 
Taluk, Mr. Justice L. S. Misra re
turned here today by air from 
Bangalore—i.e., on the llth of May.

"Mr. Misra told the P.T.I. that 
he would draft part of his report 
here, and proceed to Delhi where 
he would annex some data from 
the Government of India.”
Dr. Lanka Soadaram: Annex?
An Hob. Member. What is wrong 

there?

Dr. Jaisoorya: There is plenty
wrong. Now, the whole thing is

vitiated from my point of view. After 
all, there is the Supreme Court be
cause a Judge may go wrong. So youĵ  ̂
can appeal to a higher authority. A. 
High Court may give a verdict against 
you. You can still go to the Supreme 
Court. In this case, the Supreme 
Court is here, the Home Ministry; and^ 
here is the first fundamental thing: 
“Short of taking a plebiscite, it was 
impossible to decide which way the 
majority's support lay.” My conten
tion, as a lay man, is that this kind 
of report should have been looked 
upon with very, very great caution. It 
has been accepted in its entirety; I do 
not want to be uncharitable, but 1 
think it was done because it suited the 
policy of the Government. The result 
is this. You must convince the people; 
“Look here, we have done justice”. 
There is a palpable injustice in the 
whole thing. Shabby, careless argu
ments and material have been brought 
out and accepted equally carelessly. I 
say: “Get rid of the whole thing’*. Get 
rid of this bother by referring it to a 
Boundary Commission. Give that 
Commission full powers. I do not care. • 
what you give away. You can take the 
whole of Bellary district and half of 
upper Australia, I do not care. I am. 
not worried about so many villages 
here, and so many villages there. These 
minor points never Interest me. What 
interests me is the basic principle, the 
method, and therefore I suggest, to get 
out of all this; leave it to the Boundary 
Commission so that we would not go 
into details here and waste time. If 
there are points of dispute, they will 
decide. I have nothing to do with 
Bellary. It does not concern me at all, 
but I am certainly concerned with 
the way the report has been drafted, 
and the way it has been accepted.

Shrl Nanadfeus: I strongly oppose
Amendment No. 10 moved by Dr. Lanka 
Sundaram and Dr. Jaisoorya. We do 
not want the whole of Bellary District 
should be included in Andhra. Six 
tahiks of Bellary District are given to 
Mysore justifiably, and we congratu
late our Kannada friends for getting 
them. But the question regarding:
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[Shri Nanadas]
BcUary Taluk is a disputed one. So, I 
support Amendment No. 14 subject to
certain conditions. Amendment No. 14 
provides that there should be a plebis
cite in the case of the three firkas of
Moka» Rupanagudi and Bellary. In 
these firkas of course, there are Telugu- 
speaking i>eople, nearly 36,000 and 
Muslims nearly 30,000. Though the
mother tongue of the Muslims is Urdu,
their regional language is Telugu. So,
these people must be given an oppor
tunity to decide their political future,
under which Government they want to
remain. So, to do justice to these
people it is better to have a plebiscite
regarding these three firkas, i.e., in
cluding Bellary Town and only some
villages in Bellary firka. We do not
want even the full firka of Bellary.
Subject to these remarks, I support
amendment No. 14 and oppose amend
ment No. 10.

Dr, K̂ ltju: A good deal has been
said, and it may be desirable to clear
up this matter a little. Coming to
Mr. Justice Wanchoo’s report, he
formed the opinion that he could not
split up a district. He could asifgn
only whole districts. And so far as 
the State of Madras was concerned,
he took the view that quite definitely
Madras people regarded Bellary as a 
Telugu speaking district. Therefore,
in no sense could the residuary State
of Madras claim Bellary on the 
ground of being a Tamil area.

Then he refers at page 5 of his re
port—hon. Members probably hove
got it—to the Kelkar report which
was made for Congress organizational
purposes in 1921, going back to
32 years, where Mr. Kelkar had 
assigned three Taluks to Tamil Nad 
and six Taluks to the Andhra F.C.Cs.
including Bellary. Justice Wanchoo
came to the conclusion that under the 
terms of reference given to him he 
could not split up a district, he could
only take the district as fi whole and 
nothing else. He said: *‘Well, the
district cannot go to Mysore.̂  The
district should go, for various * other

considerations, particularly Tuiiga- 
bhadhra, to Andhra.” He says here:

“It must, however, be reiterated
that the population of the Kanarese
speaking people is strongly op
posed to this course.”

And in the beginning he has said:
“According to the 1951 Census

figures, the percentage of Telugu
speaking population in Adoni is 
roughly 50 per cent., in Alur
roughly 63 per cent, and in Raya- 
drug 59 per cent. In the remain
ing Taluks, the Kanarese speaking
population predominates.”

Now, the whole of this report is
based on the supposition that accord
ing to his terms of reference, he
could not split up a district. When
this report came before Government,
we thought—he had given sufficient
material—that having regard to the
state of public opinion and so on and 
so forth, we could split up a district,
and we went by his report, viz., sU
Taluks to one side and three Taluks
to the other. And then . remained
Bellary. There was not sufficient in
formation actually about Bellary, and 
I may tell the House that we were
also rather concerned with this fact
that in Bellary Town there are several
institutions which you may call not
of local Municipal importance, but
also of some provincial importance;
for instance—I am only just mention
ing it because I remember it—there
are some offices like the Provincial
Directorate of Co-operatives, there are
three or four Central jails.

Dr. Lanka Sundaram: A polytech
nic.

Dr. Katju: Yes, there was a poly
technic, and all that, and so we
thought we had better have a fuller
investigation about this. Now, for
this fuller investigation limited to
Bellary Taluk, we appointed this 
learned Judge, Chief Justice Misra.
And I may say again here that he
is not a Hyderabad man. He had re
cently been transferred or sent
to Hyderabad fte Is actually a Judge
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of the Allahabad High Court, a widely 
respected man, with a long judicial 
experience. We asked him to go, and 
he interrupted his vacation and went. 
He spent 15 days there. I do not 
want to waste the time of the House 
by going into all these things. But 
the fact is that he went there; he saw 
about a thousand persons, he went 
here and there, and goodness knows 
how many representations he received, 
his labour was enormous; he s;ets out 
the case of both the parties, and he 
has stated that both parties had told 
him that the 1931 census figures were 
wrong. Please remember that by that 
time, the 1951 census figures were re
ally lying in the offices there >r in 
Madras; they had not been published 
fully; they had just been broadly pub
lished. In the light of all this, he 
came to the conclusion that the 1961 
census would do. He sent for those 
figures, he had a sample survey made, 
and his report would show that he was 
completely satisfied with those ^gures, 
and everybody admitted before him 
that no objection could .be taken to 
the 1951 census figures. I have given 
out in the morning, what Tustice 
Misra thought finally. .

So far as plebiscite is concerned, 
there is just one point which I would 
like to refer to, as to what this 
plebiscite really means. In paragraph 
5 6f his report. Justice Misra suys 
that he had spent some days in the 
town of Bellary, he had also been to 
some other places, and he had an in* 
tention to go to some villages also. 
He says in his report;

*'I had an intration to go to a 
few important villages also, but 
In view of Uhe unfortunate pas
sions to which the conflict of inter
ests between the two contending 
parties had given rise, it appeared 
later that the proposed visits to 
villages were likely to embitter 
the feelings of the contestants 
still further. Indeed I was told 
that the methods adopted by each 
party in rural areas for gaining 
its respective cause had already 
led to violence in some places and

the tendency was likely to Krow 
with intensification of propaganda 
as the time of my visit grew near,
I decided, therefore to abandon 
my original plan but by doing sc,
I now feel I have not missed 
much.'*

I make a present of this passage 
to my hon. friends who are talking so 
glibly of plebiscite. 'You have this 
plebiscite and see what sorts of viol
ence will break out.

Shri Nambiar: There will be no
violence.

Dr. Katju: Justice Misra has stated 
that the contesting parties adopted 
methods of violence. What can you 
say to this?

Shri Punnoose (Alleppey); Suppos
ing there is no plebiscite, is there any 
talk about it?

Dr. Lanka Sundaram: Do you think 
you have solved this particular 
question, by implementing the Misra 
award?

Dr. Kaiju: We can only go by......

Dr. Lanfca Sundaram: I wish you
luck.

Dr. Katju: I am very sorry to heair 
it. I was really going to appeal to 
my hon. friend Dr. Lanka Sundarcm 
to go to Bellary and assist us In 
making this award acceptable, but 
he would not do it.

Just look at it. Mr. JusUce Misra 
goes there, he goes into almost eve^y 
village, he goes into the figures, facts, 
and everything, and he has given the 
exact figures of Bellary taluk, i howln  ̂
the total population, permanent popu* 
lation, the Telugu population, the 
temporary population, Including pri
soners, and all that. And then he 
gives Uie figure of 30,000 Muslims who 
are gathered in this city, and he ex
presses an opinion half and half. 
Now, what are we to do? What prin
ciple are we to adopt? My hon. friend 
asks, are you going to implement it.
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IDr. Katju]
Supposing* for the sake of pure 

;argument, we have a plebiscite—wt 11, 
a plebiscite cannot divide it. It must 
<iecide one way or the other. Suopos- 
ing the plebiscite shows that it should 
go to Mysore or to the Andhra, then 
the people who are dissatisfied will 
say, we are going to fast, we nre go
ing to have hunger-strikes, we are 
going to resort to violence and so on.

Shri Nambiar: 11 i$ all only in
your imagination.

Dr« Katju: First they said that
there should be one judge. That one 
judge goes there and reports. 7 hen 
Government are approached with the 
request, please send another j'ldge. 
Another judge goes there— Ŝir, you 
are very familiar with this sort of 
thing in the law courts. So long as 
a case is pending, the vakils are 
arguing, and the judge is in a dan
gerous position. The poor man, he 
has got to hear everything, but ulti
mately he has to decide against one 
party or the other. As soon â  his 
decision is announced, the man who 
loses says, he does not understand 
anything; his imkil says; the upper 
storey is quite vacant, and i.o the 
judge has not been able to understand, 
and he says to his client further, let 
us better go to the high court jr the 
Supreme Court, and we slhall win 
there. And if the man goes -o the 
Supreme Court finally and there also 
he loses, he becomes still more dis
satisfied. What can we do in such 
circumstances? We must go by some 
process in all these matters, and I d(» 
say that this decision should be ac
cepted. We have done our best. My 
hon. friend read some passages from 
Rajaji's speech somewhere, and also 
f r ^  Shri Hanumanthaiya’s speeches. 
All these matters have been decided 
at the hiî hest level. Mr. Hanuman- 
thaiya was quite welcome to sajr, we 
do not want anything, we are perfect
ly willing to extend our welcome, but 
we do ncrt want anything. He was 
also consulted, and supposing he 1-ad 
stated, I do not want the Bellary town, 
ihen we wouM not have given it to

him. But the Karnataka population 
of Bellary wanted to go to Mysore. 
Do you n\ean to say that the Govern
ment of Mysore has not agreed to this? 
So far as we are concerned, this chap
ter is closed. Here the decision 
stands. We have had it examined by 
two clever judges at great length, and 
1 think the House and the people of 
the Bellary town should accept this 
verdict. •

Shri Raghnramaiah: May I request 
the hon. Home Minister to clarify 
certain points that I had raised?

Justice Misra has quoted the terms 
of reference of his inquiry, :is jald 
down in the Home Ministry Memoran
dum No. 110/53-PSS. It says, tnat 
the whole taluk is referred to him. 
It says further:

*'..... Any minor re-alignmeat
considered necessary may be re
commended. Generally si>eaking, 
however minor divisions or recti
fications will be considered by the 
Boundary Commission to be ap
pointed after the formation of the 
Andhra State. Government would 
like this enquiry by Shri Justice 
Misra to be concluded by the 15th 
May 1953.’’

I shall take it that it will be within 
the purview of the boundary commis
sion to go into the minor divisions or 
rectifications within the language of 
the Home Ministry Memorandum re
ferred to above?

Dr. Katju: I am quite agreeable to
that, but please remember that minor 
rectifications of a village here or a 
village there are all that is meant, 
not rectifications in respect of towris, 
like Bellary with a population of
60,000 or 70,000.

Shri Nambiar: But there must he a 
boundary commission to do that. 
What about the boundary commission? 
Unless and until that boundary com
mission is appointed, these minor ad
justments cannot be made.

Dr. Katju: We have been advised
that not even one village can be taken
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irom one side to the other, without 
iurther parliamentary legislation, 
“Therefore this question of the appoint
ment of a boundary commission U only 
a step in that direction. Whether 

you mention it in the Bill or whether 
it is done by President’s executive 
order, it is a matter of very little 

►consequence. I have given repeated 
assurances that as soon as this Bill 

^ets through, and the Andhra State 
j;ets into the saddle, we will leave it 
to the two Governments by agreement 
if they can do so, or otherwiije we 
shall see to it that the President is
sues an order appointing a 3oundary 
Commission in terms of ’ /hat was 
just now spoken, to go into the ques
tion of minor divisions or rectiflca- 
tions, here and there. After the 
commission has reported, there would 
be a further parliamentary legislation 
to rectify the boundaries etc.

Shri Nambiar: Why can the buun-
clary commission not be appointed 
-now? ,

Mr. Chairman; I shall put amend
ment No. 12 to the vote of the House. 
The question is:

In page 2,—

<i) line 9, for **and Chittoor” sub
stitute “Chittoor and Bellary*'; 
and

(ii) lines 9 and 10, omit “and in 
tlie Alur, Adoni and Raya- 
drug taluks of Bellary di.s- 
trict.*’

The motion was negatived.

Mr. Chairman: I shall put amend
ment No. 14 to the vote of the Hlusc. 
The question is:

In page 2, after line 11, add:
“Provided the Government of 

India cause within six months a 
plebiscite to be taken to ascertain 
the views of the people of the flr- 
kas of Bellary, Moka and Rupana- 
gudi .̂

The motion was negatived.

Mr. Chairnuui; As for amendment
No. 49 is concerned, it is barred, being 
the same as No. 10.

As for amendment No. 146, relaUir 
to the question of the Boundary Com
mission, 1 think the question has prac
tically been settled. There will be n 
Boundary Commission, after the for
mation of the Andhra State, to go into 
the question of minor rectiflcations, as 
has been given expression to by tha 
hon. Home Minister Just now. Thia 
amendment relates to Chittoor district. 
The principle is the same. 1 take it 
that the hon. Member does not pro
pose to move it in view of what has 
already fallen from the hon. Minister.

Shri Muniswamy: Sir, I wish to
speak a few words about this parti
cular district, Chittoor. I will concern 
myself only with this amendment aod 
say a few words.

Mr. Chairman: Yes.
Shri Muniswamy: 1 beg to move:
In page 2, line 9, for “Chittoor dis

tricts” insert—

'*Such of the Taluks of the Chit
toor District as are decided by llie
Boundary Commission”.

It has been accepted in the report sub
mitted by Mr. Justice Wanchoo—in 
page 2—that some boundary disputes 
exist at the borders of some of th ŝe 
districts. Evidently Mr. Justice Wan- 
choo has meant Bellary District and 
the Chittoor District. Three important 
Taluks of Chittoor district— T̂iruttani, 
Puttur and Nagari—are inhabited 
predominantly by Tamilians. The hon. 
Minister should remember this. It has 
been represented to Mr. Justic*e Wan- 
choo by an Ex-Minister of Madras 
State, Mr. Roche Victoriat that these 
three taluks should be excluded and 
added on to the residuary State of 
Madras. And Justice Wanchoo h«» 
clearly said that because some sort of 
complications and diflAculties might 
aiise, therefore he wanted to include 
the whole of the Chittoor district in 
the Andhra State. That why I want 
to make It very clear that these three
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IShri Munlswamy] 
taJuks which are inhabited predonii- 
nantly by Tamil-speaking people 
should be included in the residu
ary State in order to avoFd fur
thermore complications and troubles. 
Mr. Justice Wanchoo says that 
in order to avoid some of 
the complications he has included 
these taluks in Chittoor district. But 
I want to submit that in order to avoid 
some more complications and turther 
difRculties, it is better that these 
three taluks are included in the resi
duary State. If this amendment is op
posed, I beg to submit, it is opposing 
reason, moral claim and legal claim.

Shrl Velayudbas: Opposing linguism?
The Deputy Minister of Home 

Affairs (Shri Patar): Sir, I oppose it.

Wfr. Chafinnaii: 1 put it to the vote 
of the House.

The question is:
In page 2, line 9, for “Chittoor dis

tricts** insert—
“Such of the Taluks of the Chit

toor District as are decided by the
Boundary Commission**.

The motion was negatived,
Mr, Chaimuui: Now I come to

amendment No. 11. I am afraid thisS 
is the same.

Oaiar: He is not moving it.
Mr. Chairman: All right. Then

ammdmeht No. 13. It is practically 
the same as the one moved previously. 
So it is out of order.

Then amendment No. 50—not moved.
Shri RaghaTatah: I would like to

make a submission in this connection, 
Sir.

Mr. ChaimaB:
what?

Submission on

Shrl Raghavaiah: My submission is
that since amendments like are 
going to be ruled out of order on the 
ground that they are barred, I may 
just ask for information*  ̂ sake whe
ther the Home Minister is going to

respect the terms of reference which 
include plebiscite over the whole Bel- 
lary Taluk............

Mr. Chairman: Order, order.
Amendment No. 50 is not mĉ ved. 
Therefore, no question relating to 50 
can be agitated.

Shri Raghavaiah: I am only asking, 
for information.

Mr. Chairman: He can raise this
point when another amendment on the 
same subject is moved. I will have nô  
objection to that.

Shri Raiifhavaiah: I would like to
speak.

Mr. Chairman: Not at this stage.
When another motion is moved find 
the question is relevant, the hon. Mem
ber may certainly say what he has to 
say.

Now, I proceed to amendment No. 5K 
It is also not moved. Then amend-̂  
ment No. 12. This relates to the State 
of Hyderabad. I am enquiring from 
the hon. Member whether these tracts 
are situated in the State of Hyderabad.

Shrl V. G. Deshpande: They are in
cluded in Hyderabad.

Mr. Chairman: Will the hon. Memr-
ber justify how It comes within the 
scope of this Bill?

Shri G. Deshpande: The point is 
this. As in the Bill an attempt haŝ  
been made to take over some portions- 
from Andhra State and give them to 
Mysore State, it was quite consistent 
that when Andhra State was beln  ̂
formed, there should be some provi
sion......... ,...................

Mr. Chairman: Order, order. The 
hon. Member probably was not here in 
the House when the previous ruling 
was given. I have excluded all such 
amendments as related to increasing, 
the area of States other than Madras,. 
Mysore and Andhra.

12 Noon

Dr. Lanlca Sundaram: May 1 make
a submission, Sir? You had i;iven a
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ruling when Maharaja Rajendra Nara- 
yan Singh Deo of Patna was speaking 
and allowed him to move an .amend
ment in support of it.

Mr. Chairman: That amendment was 
about the Oriya-speaklng people be
longing to tracts in the Madras State. 
That is entirely different. I have 
given a ruling so far as the territories 
are concerned, not in regard to the 
people belonging to the tracts.

Now I proceed to 199. It is also 
not being moved. Then amendment 
No. 40.

Shri M. S. Gurupadaswamy: I beg
to move:

In page 2, after line 11, insert^

‘"Provided that the Kannada 
areas of Madakasira, Kalyanadrug, 
and Hlndupur taluks of Anantapur 
district and Adoni, Alur and Raya- 
drug taluks of Beliary district
shall be determined by the Boun
dary Commission before the 1st 
October, 1953’’.

Mr. Chairman: In view of tne de
cision of the Government regarding 
the Boundary Commission, made 
known just now, I do not think the 
hon. Member will consider it'advisable 
to move it.

Shri M. S. Gttrupadaswamy: I want 
to make a submission. Sir. My amend
ment refers to the setting up of a 
Boundary Commission immediately so 
that all the boundary disputes may be 
settled before the Andhra State is 
formed. 1 want to speak a few words 
in this connection.

Shri Datar: It is the same.
Mr, Chairman: So far as this matter 

is concerned, the Minister has said 
that this is to be decided by agree
ment between the two States. If 
they do not agree, then the necessity 
for appointing a Boundary Commis
sion arises. In view of what has 
fallen from the hon. Minister, I think 
the insistence that the Boundary 
Commission should be appointed be-

352 PSD •

fore the 1st October may not be 
fully justified.

Sbri M. S. Gurupadaswamy: I want 
that the Boundary Commission should 
be set up immediately and the matter 
should not be left to agreement be
tween the States of Mysore and And
hra. Since certain areas are disputed, 
there is no harm in appointing a Boun
dary Commission immediately and the 
question of boundaries may be settled 
even before the Andhra State comes 
into being. That is all my point. So 
I request the hon. Minister to include 
a provision in the Bill regarding the 
setting up of a Boundary Commission.

Shri Datar: Sir, the question cannot 
be considered at all. There v/as an 
amendment by the hon. Member, Shri 
Sivamurthi Swami. He also made* a 
reference to a Boundary Commission 
before the appointed date. Here also 
the hon. Member makes a reference to 
the Boundary Commission before the 
1st of October 1953. I am afraid that 
that consideration is barred.

Mr. Chairman: l will put the amend
ment to vote of the House.

The question is:
In page 2, after line 11, insert^

‘‘Provided that the Kannada 
areas of Madakasira, Kalyanadrug, 
and Hindupur taluks of Anantapur 
district and Adoni, Alur and Raya- 
drug Uluks of Beliary district shall 
be determined by the Boundary 
Commission before the 1st Octo
ber 1953” .

The motion urns negatived.

Mr, Chairman: In regard to amend
ment No. 92, I am afraid it is out of 
order. In regard to 53, is it not the 
same as No. 14?

Shri Datar: Same.

Mr. Chairman: So we proceed to
No. 109.

Dr, Lanka Siindaram: Have you
ruled it out of order, Sir? Amend
ment No. 53?
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Mr. Chaimaa: I do not understand
it; it is not even legally worded. I do 
not know what to make of it. I rule 
it out of order.

Then we proceed to No. 110.

ShTi Saranfadhar Das: Sir, mine is 
a different sort of Boundary Commis
sion.

Mr. Chairmaa: I am sorry, it is
also out of order.

Shrl Sarangadhar Das: No, Sir.
This does not concern Bellary or Chit- 
toor.

Mr. Chairman: It relates to Madhya 
Pradesh and Hyderabad.

ShTi Sarangatfhar Das: Yes and
other States also.

Mr. CbalrmaB: That ig exactly why 
it is out of order.

Shrl Saraagadhar Das; But it is fur
a different purpose.

Mr. Chairman: The purpose may be 
different, but the amendment relates to 
boundaries of other States.

Shrl SaraiiiAdhar Das: I want to
<:peak......................

• Mr. Chairman: When the amend
ment is out of order, I cannot allow a
discussion on it.

Shri Sarangadhar Das: You have
nMowed others to speak.

Mr. Chairman: If the hon. Member 
wants to speak he will have plenty of 
opportunities to speak. I cannot allow 
the amendment.

Amendment No. 174 is out of order.
Shrl Sivamurthi Swami: I beg to

move:
In page 2,—

(i) line 4, omit “ (1)**; a^d
(ii) omit lines 12 to 16.

T̂|[?TT

^  f  ftf ^  (pp 
t r f w  Sfir ^

PpjTr

»rr?r M r  3trt 1
*n*r Tw 1 ??i»rr

g aftr f«BT ^ j  ft: 
snihft ^  ^  vt

^ Sjtf fwr 3TPT

«p<ft5rT v x
f̂ TJTT ^rnri ITT Jf? >ft ?«r 
5 ft? inr’c ’fft Piwt ?ft
4  3ltw <(ft f  ftf

^  ’T|[t t̂’TI Pp aft f*TS|T
H arf5T ftfJTT t  I f*fr ?TT![ .......... ..

Shri Venkataraman: On a point of
Order, Sir. I submit htat this amend* 
ment would be out of order because 
we have already decided amendnient 
No 2 against the Mover. That ho.s 
been put to the House and lost and 
this is a consequential amendment.

Mr. Chairman: Yes, that is quit
right. This amendment is over-ruled.

Amendment No. 175 is out of order, 
amendment No. 15 is also out of nrd r̂ 
and not moved. Amendment No. 54 
This has already been discussed an 
the floor of the House.

Amendment No. 16, not moved; it 
is also out of order.

Amendment No. Ill; this is also
barred.

Shri Mohana Rao; My amend
ment is:

In page 2, after line 16, insert—
“ (3) The Capital of Andhra Slate

shall be the place to be decided
and named by a simple majority
vote of the I-egislators from the
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territories mentioned in subsection 
(1) of this section in a conference 
to be convened by the Special 
Officer for Andhra State at an 
early date but before the appoint
ed day.'"

Mr. Chairman: Before the hon.
Member proceeds to make his speech, 
I would bring to his notice that pre
viously I submitted to the House that 
the question of capital is not so re
levant to clause 3 (1) or 3(2) so as 
to be alluded to at this stage. If he 
wants to move an amendment to this 
effect he can do so by a separate 
amendment not relating to this clause 
This clause has no reference to capital 
at all. If he gives notice of a separate 
emendment, no question of delay in 
notice wiU be allowed to bar the 
amendment.

Shri Nambiar: The formation of
the Andhra State includes boundaries 
£nd capital.

Mr. Chairman: Certainly this can
be moved but let there be a separate 
amendment with regard to this. It 
may be brought subsequently. There 
will be no question of delay of notice 
then.

Dr. Lanka Suadaram: In the Bill
as sent to the Madras and Mysore 
Legislatures—I have got a topy of it 
here—the reference to the temporary 
capital was there in the 7th Schedule 
at page 35. If you will make a direc
tion to have it here................

Mr. Chairman: At what stage was
it considered there?

Dr. Lanka Snndaram: In the 7th
Schedule. If you give a direction that 
we can then bring in such an umend- 
nient, it would be all right,

Mr. Chairman: We proceed further.
Amendment No. 56. So far as this 

is concerned, I understand that there 
is a specific provision in the Bill about 
Universities etc., probably clause 60 
or so. So, here it is out of place.

Then we proceed to No. 57.

Shri VenkftUraman: This is out of
order, Sir.

Mr. Chairman: It is also br.rred.
8krl lUihayalak: I beg to move:
In page 2, after line 16, insert—

‘‘ (3) Boundary Commissions 
shall be set up on or within one 
month after the appointed day to 
re-demarcate the boundary be
tween the States of Andhra and 
Mysore and also the boundary be
tween the States of Andhra and 
Madras, the basis for such demar
cation being the language and con
tiguity. The village shall be taken • 
as the unit for the purpose of such 
demarcation, and a plebiscite 
shall be taken wherever neces
sary.''
It has been said by the hon. Minis

ter of States that the necessity for 
the appointment of a Boundary Com
mission does not at this stage arise 
because of the fact that all issues of 
a conflicting nature, including the de
cision regarding Bellary as a whole, 
and even the question relating to the 
component parts of the Bellary tahika, 
which has been accepted to a large 
extent, even by Justice Misra to be of 
a conflicting nature, will first have to 
be mutually decided by the two States. 
The Misra Award is the final word 
and if at all anjrthing is likely to be 
left to the Boundary Commission 
which is going to be appointed, the 
terms of reference to that Commission 
will include only minor matters of 
rectification.

Shri Sarangadhar Daa: Is my hon.
friend in order in talking about the 
Boundary Commission, Sir?

Shri Nambiar: The Boundary Com
mission is to be appointed.

Mr. Chairman: Every question of
boundary is not ruled out. What the 
hon. Minister said was that the Boun
dary Ct̂ nnn'ission will be appomte:! 
after the Bill is passed after the Gov
ernments have come to a settlement 
and after the question has been pone 
into by the two States and after they 
have disagreed in respect of certain 
matters, so that the question the
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[Mr. Chairman]
Boundary Commission being appointed 
is not ruled out. Amendments 112 
and 200 speak about the Boundary 
Commission being appointed at an 
early date. This questibn has not 
been barred yet.

Shri Ra^havaiab: In this con'iec-
tion I may bring to the attention of 
the hon. Minister that after having 
gone through the reports of the two 
Judges, it is categorically accepted 
beyond any refutation that the ques
tion of 3 flrkas and Bellary state has 
got to be contested and that problem 
can be solved only by the holding of 
a plebiscite and nothing more than 
that or less than that. It is not the 
question of Bellary State, three flrkas 
and Bellary town that this Boundary 
Commission has got to solve, it has 
got to solve another purpose also. 
For instance—it is neither stated in 
the Bill nor in the amendments— 
there are certain conflicting issues 
e.g. tlie whole of Kolar distract should 
naturally come to the Andhra State 
because that area is predominantly 
Telugu.

Shri C. R. NarasUnhan (Krishna- 
giri)' On a point of order, Sir. 
Diminishing the area of Kolar means 
a reduction of the Mysore area!

Mt. Chairman: Therefore, the argu
ment is that some portion r»f Mysore 
should be taken away.

Shri Ra*2̂ avalali: As 1 explained
this proposal seeks to decrease the 
area of Mysore.

Dr. Rama Rim>: The amendment
does not say that.

Mr. Chairman: He is only giving
his arguments. If a person gives an 
argument it cannot be shut out. The 
argument is not barred. The amend
ment is barred,

Shri S. V. Ramaswamy: Another
point of order, Sir. I invite the at
tention of the Chair to sub-rule (ii) 
of rule 100 of the Rules of Procedure:

(ii) An amendment shall not be
inconsistent with any previous

decision of the House on the sam^"
question.

We have already decided the question 
that there is not to be any motion re
garding  ̂Boundary Commission, I.<5 it 
open now for the hon. Member to 
move that amendment?

Mr. Chairman: The question of
Boundary Commission has not been 
decided in so many words bv any 
amendment so far. Therefore, I have 
allowed this amendment to be moved.

Shri Raghavaiah; My only argu
ment is that in the terms of reference 
that are going to be given by this 
Government, Boundary Commission, 
should include all disputed issues of a 
serious nature like the one on which 
amendment after amendment hap been 
given and which even the Govern
ment are not able to explain them
selves in a proper manner. Even the 
Government has to concede that 
Boundary Commission that is going to- 
be appointed is certainly to go into 
intricate issue of a character that has 
been explained. In the terms of re
ference that have to be given to Mr. 
Misra the question also is chere that 
the Boundary Commission wUl look 
into it and make certain minor retifl- 
cations as are necessary and as 
they also feel necessary. It is in this 
connection that I want to bring ques
tions like the Kolar districts and other 
disputed issues. After all ft is left 
for the contending parties to review 
this,

Mr. Chairman: How can Uie Boun
dary Commission appointed for this 
purpose gOxinto the question of finding 
out whether the area of Mysore should 
be decreased? It is beyond the scope 
of the Bill. I would, therefore, re
quest the hon. Member to kindly con- 
flne his remarks so far as the scope 
of the Boundary Commission is con
cerned.

Shri Ragliavalah: In trying In ex
plain myself more clearly I nni bring



1239 Andhra State Bill 20 AUGUST 1953 Andhra State Bill 1240

ing to the attention of the House the 
following:

“for the formation of the State 
of Andhra the increasing of the 
area of the State of Mysore end 
the diminishing of the area oi' the 
State of Madras’*
Stiri C. R. NaraslmJian: Not of My- 

florel
Shrt Raghavaiab: l am only just

trying to drive home one point viz. 
that of disputable points whioh cannot 
he negatived and on those points the 
Boundary Commission has ;pt its duty 
to fulfil. It is in that connection that I 
'want to speak.

Mr, Chairmaii: An all India Boun
dary Commission is also going to be 
appointed.

Shri Raghav&ah: I am not going
into the question of All India Brjundary 
Commission. I only demand that a 
Boundary Commission should be ap
pointed. My amendment reads very 
clearly: “Between the states of
Andhra and Mysore and also the 
boundary between the States of 
Andhra and Madras**. Since the re
siduary State of Madras and the My
sore State happen to be the border 
States of Andhra State, that is going 
to come into existence, the question of 
Boundary Commission and the terms 
of reference that are going to be given 
to the Boundary Commission have got 
tu be made clear and it is only in that 
connection that this amendment has 
got to be viewed with all the clarity 
that it demands and the attention 
which it requires from the Govern
ment of India and the hon. Members 
on both the sides of the House.

In this connection I may also draw 
tlie attention of the hon. Minister to 
one point. The hon. Minister, Dr. 
Katju, has just now said that minor 
rectifications will be made. We stand 
by the terms of reference given to 
Justice Wanchoo but at the same time 
he also said “not questions relating to 
Bellary town and other towns’* and 
like that. The whole contending point 
Is that in Bellary town even today the 
deciding factor is Muslim population

which is the only single majority. Re
garding that question nobody has said 
even a single word. If a plebiscite 12 
offered, the Urdu-speaking population 
of Bellary Town, I am sure, will cer
tainly decide their alternative in 
favour of Andhra and not in favour 
of any other State. In view of the 
fact that they understand that Teian- 
gana is likely to be added to --Andhra 
and in view of the fact that their re
lations are dominantly with the Mus
lim population in Andhra, they are 
bound to' and are sure to decide the ir 
future with the affiliation of Andhra 
that is to come into existence and the 
Vishal Andhra that is sure to come into 
existence. In this connection, the only 
point is that the Boundary Commis
sion tha]t is going ^  be appointed 
by the Government of India should 
look after these disputed questicjns 
like Moka, Eupanagudi and Bellary 
f)rkas. I only wish that the hon. 
Home Minister should make it clear 
that the terms of reference will in
clude Bellary Town also because that 
is going to be the deciding factor. 
The MusWm population is going to 
dedde the future of the whole of 
Bellary. It is in that connection that 
I want to draw the attention of the 
hon. Minister to this amendment and 
also clarify the position of Bellary 
town and also the surrounding places. 

Mr. Cbalrman: Amendment moved:
In page 2, after line 16, insert—

“ (3) Boundary Commissions 
shall be set up on or within one 
month after the appointed day to 
re-demarcate the boundary be
tween the States of Andhra and 
Mysore and also the boundary 
between the States of Andhra and 
Madras, the basis for such demar
cation being the language and 
contiguity. The village shall be 
taken as the unit for the purpose 
of such demarcation, and a ple
biscite shall be taken wherever 
necessary.’*
Shri NambUr rose—
Mr. Clialnitaa: The hon. Member

has already given his full rcas«ina In 
connection with the other amend
ment. I do not think, so far as the
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[Mr. Chairman] 
boumdary commission is concerned, 
the hon. Member has anything to 
add: about the need for it, scope, etc.

Shri Nambiar; 1 have got fresh 
points after hearing Dr. Katju’e 
speech. I want to expand that point.

Shri Nanadas: I am one of the
movers of the amendment. I must be 
given an opportunity.

Mr. Chairman: The amendment
has been so ably moved by the pre
vious speaker.

Shri Raghavaiah: There are some
points left out. They would be re
ferred to by my hon. friend.

Mr. Chairman: Surely, the hon.
Member does not require the advo
cacy of the hon. Member. It is now 
12-25. I want the House to remem
ber that we have two days for the 
consideration of the clauses. I would 
request and urge upon *he hon. 
Members to see that the business of 
+he House is rather proceeded with 
Kwiftly. I would request rbem to be 
brief and only speak where it is 
neceajsary to speak. This question 
has been gone into with reference to 
so many amendments. It does not 
require any further discussion, i 
would therefore request the hon. 
Minister to speak.

Shri Kesha vaiengar (Bengalore 
North): I would like to soy a few
words opposing this amendment.

Mr. Chairman: If the hon. Minister 
speaks and the House knows the 
mind of the hon. Minister, it may 
not be necessary to take further the 
time of the House. The hon. Minis
ter.

Shri Datar: I oppose ihc amend
ment. The hon. Member has ill-served 
the purpose he ff&s in view by this 
amendment. He would bind the 
hands of the Boundary Commission 
because he wants to take a plebiscite, 
etc. It would be open to the Boun
dary Commission to take into account 
such factors as they consider proper. 
Therefore, in the very interests of 
the object he has in view, it would be

better IjDr him to withdraw this 
amendment instead of getting it re
jected.

Shri Nanadas rose-
Mr, Ctiairman: What is there for

the hori. Member to say? I have al
ready asked the Government to re~ 
ply. I do not want any further dis
cussion. I am going to put the 
amendment to the vote of the House.

Shri Nambiar: We r»re thinking
that the hon. Minister will give an 
assurance whether a boundary com
mission will be set up or not.

Mr. Chairman: Whatever Govern
ment wanted to say, they have said.

Shri Nanadas: I want ^n oppor
tunity to explain my position

Mr. Chairman: Thewe is no qies-
tion of explaining any point. Gov
ernment has already been nsked . to 
reply.

Shri Nanadas: I have got a new
point and a new argument for a 
provision in the Bill itself. It has 
been left to the oral t̂utemciit or 
declaration of the hon. Minister.

Mr. Chairman: If the hon. Mem
ber wants, he can speak on the clause
I will put the , amendment to the
House, The question is:

In page 2, after line 16, insert—
“ (3) Boundary Commissions 

shall be set up on or within one 
month after the appointed day to 
re-demarcate the boundary be
tween the States of Andhra and 
Mysore and also the boundary 
between the States of Andhra and 
Madras, the basis for such
demarcation being the lan
guage and contiguity. rhe 
village shall be taken as the unit 
for the purpose of such demarca
tion, and a plebiscite shall be 
taken wherever necessary.”

The motion was negatived,
Mr. Chairman: I am afraid amc .̂d-

ment No. 113 is barred. Amendmen^^
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147 and 200 have already been dealt 
with. They are also barred.

Hon, Members who want to speak 
may speak on the clause.

Shri Nanadas: The Government
should have taken a derision in re* 
gard to all the disputed areas before 
bringing this Bill into this House.
They should have at least decided
about the areas bordering the Resi
duary Madras State and the Mysore 
State. But, they faiied to do that. 
It Is a fact that there are certain
areas in the Chittoor district which
are predominantly Tamil speaking 
and therefore they should be taken 
out of the new State and put in the 
residuary State. These areas are 
also contiguous to the Chingleput 
district in the residuary State. It 
is also equally true that there are 
certain areas in the Chingleput and 
North Arcot and Salem ».iistricts 
which are predominantly Telugu 
speaking and which are ccnti/juous 
to the boundary of the new State. 
Similarly we have some parts of 
Bellary: Alur, Adoni and Rayadnig 
taluks. So also, in Kolar, Tumkur 
and Chittaldrug districts in the My
sore State. The people living in 
these areas have the same' language, 
the same tradition and the same 
culture. They desire to be with the 
State where they have got common 
links. It is a sense of unity that 
makes them desire to be with this 
State or that State and their desire 
and will should be respected by any 
democratic Government. It is not a 
question of some Tamilians claiming 
some Telugu areas or some Andhras 
claiming some Tamil areas; so also, 
it is not a question of Kannadigas 
or Andhras claiming some territories. 
It is a question of the desire of the 
people in these disputed areas and 
an opportunity should be given to 
them to decide as to where they will 
be. The only opportunity that 

.this Gowmment or any democratic 
Government can give is to refer the 
whole question of the disputed areas 
to a boundary \ ommis îon. Wherever 
there are disoulfs, *tĥ  boundary

commission can take a decision taking 
the village as a unit and join the 
predominantly Telugu speaking areas 
in the Andhra State and the predo* 
minantly Tamil speaking areas in 
the Tamil Nad. So also with regard 
to Mysore and Andhra. It is the in> 
dividual birthright of the people
concerned to have their own choice
and their will must be respected. 
The appointment of the boundary 
commission was conceded by the 
Government in the Statement of the 
Prime Minister on the 25th March 
1953, and the concerned people also 
gave their verdict in favour of it by 
passing a resolution in the Madras
legislature. Para. 17 of the Prime 
Minister’s statement says:

“A boundary commission or 
commissions will be appointed
some time after the establishment 
of the Andlfra State to determine 
the exacH boundaries of that Stat  ̂
and to recommend such adjust
ments as may be considered neces
sary in regard to the boundaries 
of that State with the residuary 
State of Madras and the Mysore 
State/’

It is quite clear from the statement 
tnat the contemplated boundary 
commission should go into the ques
tion of the disputed areas between 
the residuary Madras State and 
Andhra, and Andhra and Mysore 
States. But, it appears from the 
hon. Home Minister’s speech that 
this boundary commission is for a 
limited purpose. He did not riention 
anything regarding the Mysore State.
I shall read the relevant portion In 
his speech. He said:

“Government Is committed and 
a clear statement has been made, 
that by President’s executive 
order we propose to appoint a 
Boundary Commission for n very 
limited purpose. There are these
11 districts; some jt  these dls- 

 ̂ tricts are on the border or divi
ding line between the State of 
Residuary Madras and the new
Andhra Desh............ Five villages
this side or five villages that side
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LShri Nanadas]
may be exchanged and for that 
limited purpose only we piopose
......to set up a Boundary Com-
mi«sion.”

There will be a boundary Commis
sion for this purpose and it will soon 
be appointed. This is Ihe meaning 
of the speech of the hon. Home 
Minister. The statement of the hon. 
Prime Minister and the speech of the 
hon. Home Ministeft are not ĉ onsis- 
tent. In the statement, it was cate
gorically staled that the contemp
lated boundary commission should go 
into the Question of the lisputed 
areas of the Residuary Madras State, 
the Mysore State and the Andhra 
State. But from the speech of me 
hon. Minister it is not clear, and 
therefore, I do not wa^t this thing 
should be left as vague and undefined 
as it is now. And for that reason, I 
want there should be a specific pro
vision in the Bill itself.

Regarding the appointment of the 
Boundary Commission, no dale has 
been fixed and the terms of reference 
Also have not been clearly stated. 
Thus, the concerned people are kept 
in suspense, and this has already led 
to border troubles in Tiruttani and 
Bellary Taluks. To cvoid dl these 
unnecessary troubles and conflicts, it 
is quite necessary that there should 
be a clear provision in the Bill itself.
I .suggest, therefore, that the Boun
dary Commission as contemplated in 
the amendment moved by me and 
three others be provided in the Bill 
itself and my amendment accepted.

Mr. Cliairmaa: No question of
amendments now. All the amend
ments are over. The question is that 
Clause 3 stand part of the Bill, and 
the bon. Member has made a speech 
on the Clause though he has ended by 
saying that he supports hi$ own 
amendment, which has already been 
lost.

Dr. Lanka Sundaram rose —
Mr. Chairmaa: I would request

the hon. Member to take as little 
time as possible.

Or. Lanka Snndaram: 1 am pre
pared to be guided by ^ny time 
limit you put, say five minutes.

Mr. Cbalrman: I leave it to bis 
own dlscrĉ tion.

Dr. Lanka Sundaram: 1 would
like to say a few words befpre Clause
3 is voted upon. 1 think there is a 
basic confusion about this Boundary 
Commission business. You wore 
yourself good enough to refer to the 
All Indto Commission and a limited 
local Commission as between two dis
puting States. Unfortunately, I feel 
rather sad that under the Rules of 
Procedure of this House—1 am not 
trying to say anything ;}gainst the 
ruling of the Chair—we are unable to 
bring forward the larger issue of re
distribution of boundaries between 
the Various States component to the 
Republic of India. I make a refer
ence,̂  with your permissiim, to the 
two Resolutions passed by the Madras 
Lieglslative Assembly under Article < 
of the Constitution under which this 
Bill had been sent earlier for their 
opinion. 1 am referring to the Parlia
mentary papers circulated to us— 
Pages 2 and 3. The first Resolution

“Add the following proviso to 
clause 3, sub-clause (i):—

‘Provided that the Government 
of India do take necessary steps 
to Anally settle the boundaries 
of Madras, Andhra and Mysore, 
Orissa, Hyderabad and Madhya 
Pradesh States, either by mutual 
agreement between the States con
cerned or by a Boundary Commis
sion or Commissions and that the 
districts concerned may thereupon 
be reformed accordingly.”

This is one of the resolutions passed 
by the Madras Legislative Assembly. 
The other resolution passed by the 
Madras Assembly is at page 3 of this 
paper: •

•That this House recomme ids 
that a Boundary Commission be 
appointed to examine the claims 
of the TamiUans in the Chittonr
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District and that th€ decisions of 
such Commission be given e*.Tect 
to before the 31st December, 
1953/* ^

This basic confusion between an 
«11-India Commission and a series if 
local limited issues is responsible for 
the manner in which this debate has 
been going on. I am not even now 
satisfied about the correctness or the 
enduring value of the assurances 
given by my hon. friend the Hoine 
Minister, as regards the manner in 
which they propose to settle the dis
putes wherever they arise as between 

'One State and another. As I have 
-said earlier, and I have said so on the 
general discussion, none of us in this 
House, I am sure, would like to create 
vitrioLic local situations to keep up
agitation in order to embarrass the 
Government. This i£ for the first 
time in the history of India that an 
attempt is being made to regroup 
people, the predominant consideration 
being language, apart from economic 
and other interests, and while doing 
so we are not laying down either un
exceptionable first principles. Hav^g 
laid down certain principleri, we are 
not sticking to them. That' is my 
complaint I think neither my hon. 
friend Mr. Gurupadaswamy from My
sore, nor Mr. Venkataraman from 
Tamil Nad would quarrel iWith me, or 
I with them, for ever on these Issues. 
Tke procedure must be properly laid 
down. It is not. Or. if it is attempted, 
it is not adhered to. This is the basis 
of the discussion which has ben ?oing 
on so far; and I do not know what 
remedy I have got. On clause 4 
there is an amendment in my name. 
I want to anticipate it because it it; 
germane to Clauses 3 and i. It is 
amendment No. 17. I am not moving 
it now. I am only adverting to it for 
one reason, viz., there must be an 
opportunity available, because the 
Madras Legislature, under its rules 
of procedure, has allowed these Reso
lutions to be passed.

StiH iP̂ enkaUlnliiiiiii: That is a re-
• commendation.

Dr. Lanka Sundaram: I am talking 
of the relevancy of this particular idea 
under the Rules of Procedure—I am 
not complaining against your ruling. 
Please do not misunderstand me that 
way. There must be an opportunity 
made available to this House to go 
into the larger issue also, in view of 
the fact that an All India Boundary 
Commission is promised by the Home 
Minister on this debate, as you were 
good enough to say. I feel Uiat once 
the confusion as between these two 
Commissions is resolved, all the pro
blems inherent in the formation of 
the Andhra State will also be re
solved.

Mr. Obairmaa; Has the hon. Minis
ter anything to say?

dhri Datar: I have nothing to add.
SBri SivamnrW Swami: I want to 

raise one small point.
Mr. Chairmaii: We have devoted

several hours to the discussion of tliis 
Clause.

Shrl Sivamurthi Swami: 1 v/ant to
reply to a point.

Mr. Chairman: Every point need
not be answered at every stage. The 
question is that Clause 3 stand part 
of the Bill. On this no further aigu- 
ment is necessary. The hon. Mem
ber will kindly allow me to put this 
Clause to the vote of the House.

8brl KeshavAien^ar: The Chair was 
pleased to suggest that some Members 
would be given opportunities when 
Clauses came up for consideration.

Mr. Clialiinan: I am not opposed
to every hon. Member being given a 
chance at every stage, but then this 
House, as a whole, should look to the 
time already spent, and the time 
which the Deputy-Speaker said would 
be devoted to the consideration of 
this Bill. If. in spite of this, the hon. 
Member wants to speak. I hav# no 
objection to his speaking.

Shrl KedUiraiencar:
words, Sir.

Just a few
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iShri Keshavaiengar]
So much has been said in the dis

cussion that has been going on on the 
Clause about the Boundary Commis
sion. Both the Legislatures of 
Madras and Mysore have recommend
ed that a Boundary Commission may 
iind a place in the provisions o£ this 
Bill. I feel that a Boundary Commis
sion ought to have preceded this Bill; 
perhaps, now without the Boundary 
Commission and leaving us to entire
ly rely on the assurance of the hon. 
Home Minister is, we feel, almost put
ting the cart before the horse. Per
haps, the Government has been pleas
ed to think that the purpose of the 
Boundary Commission has been serv
ed by the investigations of the . two 
Judges. Whatever it is, Mysore has 
taken a very clear stand in this mat
ter, Mysore has always been ready 
and came forward very readily to 
help the Central Government the 
moment the proposal for the forma
tion of the Andhra State was made. 
Let it not. however, be understood that 
the boundaries of the State of Mysore 
come into question so far as the de
liberations of the prospective Boun
dary Commission are concerned. I 
would like to make that point very 
clear.

Shri Raghavachari (Penukonda): 
Why not?

Shrl Keshavaiengar: From the
discussions in the House I am led to 
anticipate that there are distinctions 
being made between the All India 
Boundary Commission and the other 
commission that will perhaps f'̂ Uow 
this Bill Whatever it is, I would Uke 
to request the hon. Minister that so 
far as the instructions to the Boun
dary Commissions are concerned, it 
may be made perfectly clear that all 
hands should be off the Mysore State. 
We are very glad to help he Central 
Government ro form the Andhr'  ̂
State, but on no account should it be 
understood that any parts of Mysore 
State can be taken away and adced 
on to this State or that State.

Shrl Lakshmayya; I really ron- 
gratulate my hon. friend for his 
larire-hCBrtednê fi and nobilUy. Sir.

Mr. Cbairman: I put Clause 3 to
the vote of the House.

• Shri Vcejraswamy (Mayuram—Re
served—Sch. Castes): There is au
amendment in mŷ  name to Clause 3.

Mr. Chairman: I have been on my
feet SO' many times, and I have de
clared that all tlie amendments have 
been finished, and now we have been 
discussing the Clause, and even then 
the hon. Member did not rise. It is 
too late, I am sorry. What is the 
number.

Shri Veeraswamy: It is..........
Mr. Chftirman: Today the amend

ment is being sent, and the hon. 
Member thinks that I would be able 
to allow it. This Bill has been on 
the anvil for so many days, and so 
many amendments have come, and 
when I am putting the Clause to the 
vote of the House, certainly iiotice 
cannot be waived for this last minute 
amendment. I thought I had made a 
mistake in not calling upon the hon. 
Member. But I find that it is not so.

The question is:
“That Clause 3 stand part of the

Bill.”
The motion was adopted.

Clause 3 was added to the Bill
(Clause 4.— Transfer of territory)

Mr. Chalnuan: In relation to this
clause, I would submit for the consi
deration of the House that many of 
the amendments of which notice has 
been given were already discussed in 
fair detail, if not in too detailed a 
manner, and therefore these have 
been fairly debated upon in this 
House. Only such of the hon. Mem
bers as have not so far spoken, or 
as have got amendments relating to 
new subjects which have not so far 
been discussed, can move tneir
amendments now. Others should not 
attempt to move any amendments,
because I am sure that most of the 
amendments wiiich form the subject 
matter of this clause have already 
been discussed; if they do so. I will
be driven to rule them of <Mrder.
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Amendments Nos. 17, 58, and 114 
are out of order.

Then there is amendment No. 41.

Shri Venkataraman: It is barred
by Clause 3 which has already been 
voted upon.

Shri M, S. Gurupadaswamy: It is
not barred by clause 3. The purpose 
of this amendment is quite different.

Mr. Chairman: I will go to the
next amendment.

Shri M. S. Gurupadaswamy:
is it barred’

How

Shri Venkataraman: Let me make
that point clear, with your permis
sion. Amendment No. 41 is barred by 
the passing of clause 3, which says 
what shall be the territories that will 
constitute the Andhra State. In that 
we have already decided that Alur, 
Adoni and Rayadrug taluks of the 
Bellary district will go over to the 
Andhra State. Now by means of his 
amendment, the hon. Member wants 
to move that such of the Kannada 
areas of Alur, Adoni and Rayadrug 
of Bellary district, and area in the 
residuary State of Madras, should 
again be reconsidered. That was the 
point on which a decision of the 
House has already been given. So, 
this amendment is barred.

Shri M. S. Gurupadaswamy : The
reference here is to the Kannada 
areas of Alur, Adoni and Rayadrug, 
and also to certain other areas which 
will be in the residuary State of 
Madras. There is therefore something 
more in this amendment. If the first 
part of my amendment is not accept
able, on the ground it has been dis
cussed at least the latter part can be 
allowed

Shri Venkataraman: Mr. Chairman,
I would request you to give your 
ruling with regard to the question 
whether this amendment can be 
moved at all, before the hon. Mem
ber proc^dff n̂to the merits of the 
amendment ’

Mr. Chairman: I am not allowinĝ
him to go into the merits of the 
amendment, unless this point is de-̂  
cided first. In clause 3, we have al
ready taken a decision that Alur  ̂
Adoni and Rayadrug taluks of Bel
lary di*itrict should go to the Andhra 
State. That matter has been disposed 
of

Shri Datar: Even the question with 
regard to Madakasira, Kalyanadrug 
and Hindupur cannot be gone into 
now, because Anantapur has been in
cluded in the Andhra State, and we 
have taken a decision on this, in 
clause 3.

Mr. Chairman: Therefore these also 
cannot be gone into.

Shri M. S. Gurupadiuswamy: I only 
referred to such areas as are in the 
residuary Madras State. The latter 
pari of my amendment, which deals> 
with these areas, is acceptable, I hope.

Shri Venkataraman: There must
be a separate amendment for that.

Mr. Chairman: So far as portions
taken from the present Madras State, 
and included in the Andhra State are 
concerned, we have already taken a 
decision. So far as the territories to 
be included in Mysore are concerned, 
we are in clause 4, and we are deal
ing with that.

Shri M. S. Gurupadaswamy: I am
only trying to point out that there 
are certain territories in the future 
residuary State of Madras, which 
should legitimately go to Mysore. 
That is my point.

Shi*! Nambiar: He wants some
more areas from Tamil Nad, to go to 
Mysore. He has given up the areas 
included in Andhra, and now he has 
come to the areas in Tamil Nad.

Mr. Chairman: May I remind the
hon. Member that all these questions 
were gone Into by the Legislative 
Councils and Assemblies of Mysore 
and Madras? The President referred 
these matters to these Legislatures, 
After their views were ascertained, the 
President made his recommend«Moo, in
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[Mr. Chairman! 
regard to those areas on which these 
has been a debate in the Legislatures ot 
Madras and Mysore. As for those 
areas ior which no recommendation 
has been made, and on which no de
bate has taken place in the Mysore 

.and Madras Legislative Councils ind 
Assemblies, it would appear that they 
could not properly form the subject 
matter of this Bill, because this Bill 
relates only to such areas in respect 
.of which a recommendation has been 
made by the President, and on which 
the Legislatures of Mysore and 
Madras have had a debate, and their 
views have been ascertained. These 
are the two essential preliminary 
steps before a Bill of this nature can 
be introduced here. I am afraid 
therefore that any amendment which 
aims at increasing the areas of the 
Mysore State, by adding to it areas 
;£ibout which there been no debate
in the two Legislatures, and in rcs- 
pect of which no recommendations 

fOf the President are also there, is not 
quite in order, for consideration by 
;this House.

Shri M. S. Gunipadaswaniy: I am
only pointing out. Sir...............

Mr. Chairman: I am open
to conviction, but my prima 
jade view is that I am only disposed 
to allow such areas to be discussed 
here, as were referred to the two 
Legislative Assemblies and Councils, 
and In respect of which the President 
has made his recommendation.

Shri Lakshmayya: My learned
friend there is very avaricious. Per
haps he wants to take away a por
tion in my constituency Kalyanadrug 
Taluk.

Shri M. S. CNirapadMwamy: I am
"very sorry that I have been misun
derstood. I am only saying that there 
are certain parts in the residuary 
State of Madras, which should go to 
Mysore. You were pleased to say 
that in respect of those areas. Presi
dent has not made any recommenda

tion, nor have the Legislatures con

cerned given expressiion to their views 
in this behalf.

When the Bill was referred to the 
Mysore  ̂ Legislative Assembly and 
Council, only the Bellary issue was 
discussed, because they were not 
given to understand that they could 
discuss other questions, relating to 
the other Kannada areas in Madras 
Slate. My submission is that there 
are a few Kannada tracts in Madras 
State, which can' be added on to My
sore. If Bellary can be added to 
Mysore, why should not Kollegal and 
other places also be added to Mysore? 
That is quite logical.

Mr. Chairman: I have understood
the real purport of the amendment. 
But here we are only concerned with 
the formation of the Andhra State. 
That is the principal que.stion before 
us. Sc far as the formation of the 
Kannada State is concerned, compris
ing the Kannada speaking areas, tiie 
proper occasion for discussing them 
would be only after the All-India 
Boundary Commission goes into the 
whole question and makes its recom
mendations. That will be the proper 
occasion 1© consider what parts of 
Madras or other States should be ad
ded into a Karnataka province.

Here as this question was never 
considered by the Legislatures of 
Madras and Mysore and President 
also did not make any recommenda
tion in regard to these parts, I do not 
think it will be within our scope to 
go into this question. I do not think 
the scope of the Bill permits consi
deration of such questions. 1 am 
therefore very sorry that I have to 
rule it out of order.

Shri Velayudhaa: On a point of
clarification. Sir. You have ruled it 
out of order because the Mysore 
Legislature and the Madras Legisla
ture have not discussed this matter 
and therefore we cannot discuss it 
here............

Mr. Chairinan: Is the hon. Mem
ber discussing a point or is he discus-.
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sing the ruling given. The ruling has 
been given already and it is not sub
ject to any discussion.

Shri Velayudhan: i wanted clarifl-
calion. Can it not be reconsidered?

Mr. Chairman: There is no question 
of reconsideration. Then we procet̂ .d 
to amendment No. 176. Mr. Basappa 
and Mr. Neswi are absent. Then 
amendments Nos. 4, 18, and 19 are 
not moved. Then amendment No. 5.

Shri Venkataraman: it is the same 
thing as 41.

Mr. Chairman: It is not moved.
Then No. 59. I think this has already 
been discussed.

Shri Datar: Yes.

Mr. Chairman: It is not moved.
No. 60 is also not moved. Then 
No. 177. This has been finished. 
Then No. 20 and No. 178 are not 
moved. No. 42 is also not moved. 
As regards No. 115, it is out of order. 
No. 43 is not moved. Then amend
ments Nos. 1X6, 61 and 117 are out 
of order. Then amendment No. 148. 
This has already been moved so many 
times and lost. It is not a new clause.
I will put the clause to the vote 
of the House. .

Shri RaghaTachari: I have given
notice of an amendment that a new 
clause, 4A, must be added on.

Mr. Chairman: Let us finish clause 
4 first. I am putting it to the vote of 
the House.

Shri N. P. Damodaran (Tellicher- 
ry); I have given notice of a new 
amendment just 15 minutes ago.

Mr. 'Chairman: The hon. Member
has been sufficiently long in this 
House, He knows what the fate of 
such amendments is. Unless and 
until notice is given to the hon. 
Minister. I am not in a position to 
allow that amendment to be moved.

Shri N. P. Damodaran: Yesterday
I did not gel a chance to speak and

the Deputy-Speakcr promised that 
those who did not get a chance to 
speak, would be allowed to speak......

Mr. Chairman: I have not under
stood what the hon. Member said. I 
do not know what happened yester
day. Was there a promise on behalf 
of the Deputy-Spcaker that all notioes 
shall be waived?

Shri N. P. Damodaran: No, no. He
said that those who did not get a 
chance, would be accommodated when 
the clause by clause discussion was 
going on.

Mr. Chairman: I will certainly
honour that commitment of the hon. 
the Deputy-Speaker. If any hon. 
Member has not spoken and wants to 
speak, he may do so when the occa
sion arises and the clause is put.  ̂He 
can speak on the clause. I have no 
objection. I want to see that any 
hon. Member who wants to speak, 
gets a chance, but at the same time 
it is not so much important to speak 
as to pass this Bill. The hon. Mem
ber will agree with me on that.

The question is:
'That clause 4 stand part of the 

Bill.”
The motion was adopted.

Clause 4 was added to the Bill,
Shri Raghavachari: Sir, I want to*

move my amendment No. 148 regard* 
ing a new clause, 4A.

Shri Venkataraman: I submit that
that amendment is barred by the de
cision already taken. Rule lOO(ii) 
says:

“An amendment shall not be in
consistent with 6ny previous de
cision of the House on the same 
question.*'

The question of a Boundary Commis
sion has been already discussed and 
a decision has been taken. Therefore, 
amendment No. 148 is barred.

Shri Raghavacharl: I wish to sub
mit that the objection for ruling out
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[Shri Raghavachari]
my amendment is certainly itself out 
of order.

1 FM.
Mr. Chairmaii: Order, order. I

want to hear on the point whether 
-this amendment is barred or not. The 
hon. Member has raised an objection 
which appears to be right. I would 
like to hear the hon. Member on that.

Shri Raghavachari: I only wish to 
-submit my argument against the ob
jection raised by my friend and I only 
prefaced it by saying that his objec
tion was out of order. That was aU 
that I said. My point is this.......

Mr. Chairman: How is it out of
order? I want to know the reason 
why his objection is not well founded.

Slirl Raghavachari: The point now
Is whether the amendment which I 
have, i.e. adding a new clause 4A 
nfler 4, is in order or  ̂out of order. 
My clause proposes that it shall be 
the duty of the Government.........

Mr. Chairmau: 1 know what is
being proposed. I only want to hear 
on the limited point as to how this 
amendment is not barred by the pre
vious decision taken by the House.

Shfi Raghavachari: I shall explain. 
Clauses 3 and 4 have referred to the 
formation of the Andhra State and 
the extension ot the territory of My
sore. Those are the two clauses that 
relate to the formation of the pro
vince of Andhra out of certain areas 
and the extension of the area of My
sore by adding some areas, reducing 
the extent of the territory of the 
residuary State of Madras. V̂hat my 
amendment proposes is that these 
boundaries or the limits prescribed to 
these two States covered by clauses 3 
and 4 must be finally decided by a 
Boundary Commission which deter
mines the final boundaries between 
these three States

Mr. ChairmaB: If the hon. Mem
ber looks into the amendments which 
-we have already discussed, he will

find that in these very words amend
ments were .given and they have nil 
been lost. So I am very sorry.......

* Shri Ragliavachari: May I respect
fully sufemit that the other ameiid- 
n>ents did relate to other States also?

Mr. ChairmaB: No, no. They re<
lated to the States of Andhra, Mysore 
and Madras.

Shri Raghavachari: There were
other States also.

*"Mr. Chairman: There were some
amendments in which other States 
were not included.

Shri Raghavachari: They were
there along with a number of othar 
areas.

Mr. Chairman: There were amend
ments to this effect.

Shri S. V. Ramaswamy: Amend
ment No. 2, for instance.

Mr. Cliairman: There were several
amendments to this effect where 
same recommendation was made and 
they were all defeated. I am very 
sorry 1 have to rule it out of order.

Shri Ragliavachari: My respectful
submission is that there are other
areas included in those amendments. 
A further clause to clarify or rectify 
the scope of the two previous clauses 
certainly is within the scope of 
consideration of the Bill. Fcr, 
the purpoî e of the Bill here
is the formation of the State
of Andhra and expansion of the 
area of one State and the reduction 
of the area of another State. The 
formation of the Andhra State might 
include, as they have proposed, cer
tain areas, but the thing must bo 
finally decided in a way which is ac
ceptable and satisfactory. That is 
what I wish to emphasise by this 
clause 4A.

Mr. diairman: The hon. Member
has already emphasised these two
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points. The hon. Member wants that 
there should be final decision and, at 
the same time, that there should be 
a Boundary Commission soon. The 
hon. Member fully knows that the 
hon. Home Minister previously said 
that one Boundary Commission is 
£oing to be appointed but the question 
will only arise when the two Govern
ments have not agreed to take a de
cision on certain matters mutually. 
If they mutually agree, then the 
Boundary Commission will not be 
there. The very purpose is that by 
mutual consent they may agree.

As far as the appointment of a 
Boundary Commission is concerned, 
it has been made quite clear by the 
hon. Home Minister that there will be 
an All-India Boundary Commission as 
well as a smaller Boundary Commis
sion to go into the questions between 
the States of Madras, Andhra and My
sore, to decide minor rectifications. 
That Boundary Commission shall nlso 
have scope to work. I do not know 
what further purpose will be served 
by allowing this amendment. I also 
find that the matter has been debated 
and 1 am sorry to rule' this out of 
order.
Clauses 5 to 18 were added to the 

Bill '
.Clause 19.~ (Madras Legislative

Council).
Shri Namblar: I beg to move:
In pages 6 and 7, for clause 19, 

substitute:
“19. Madras Legislative Coun- 

cil.—(1) There shall not be a 
Legislative Council for the State 
of Madras as and from the 1st of 
October, 1953, i.e. immediately 
after the formation of the Andhra 
State.

(2) The Third Schedule to the 
Hepresentation of the People Act
1950 (XLIII of 1950) shall as

• from the appointed day stand 
amended as follows:—

(i) the entry relating to Mad
ras shall be omitted; and

(ii) the other entries shall be
‘ renumbered Accordingly.*’

Sir, it is a question which was dis
cussed in the Madras Assembly also. 
The future State of Andhra is not 
gMng...........

Shri Veidcatarainaai: I rise to a
point of order. The creation or the 
abolition of a Legislative Council for 
a State has to be done by the elected 
members of the Legislature of that 
State according to the Constitution. 
It is not open to this House to soy 
whether there shall be a Legislative 
Council or not.

Shri Namblar: We can discuss
that here.

Mr. Ciiainiun. Will the hon. Mem
ber kindly refer to the relevant Arti
cle of the Constitution?

Sbri VeakaUranuui: I will give it.
Sir. It is Article 169. It reads:

**Notwithstafiding anything in 
article 168, Parliament may by 
law provide for the abolition of 
the Legislative Council of a State 
having such a Council or for the 
creation of such a Council in a 
State having no such Council, if 
the Legislative Assembly of the 
State passes a resolution to that 
effect by a majority of the total 
membership of the Assembly and 
by a majority of not less than 
two-thirds of the members of the 
Assembly present and voting.”
Therefore, this point cannot b? 

considered here in the absence of 
such a resolution by the Legislative 
Assembly of the residuary Madra:? 
State.

Sbri Nambiar; I have to submit, 
before you give a ruling, that there 
IS no State of Madras until the 
Andhra State is created.

Mr. Chairman: Then how will the
State of Andhra be formed?

Shri Nambiar. From the Madras 
State the new State of Andhra will be 
formed.

Mr, Cfiairroaii: Therefore the
Madras State does exist.

Shri Nambiar: Not in the old form 
but in a new form, on October U
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[Shn Nambiar]
1953. Therefore, the question of the 
advisability of having a second Cham
ber or not can be discussed here in 
this Parliament. After the 1st of 
October the State Legislative Assemb
ly may decide in favour of having a 
second Chamber or not. Lei them do 
it after the 1st of October. But let 
us decide it here because the whole 
State is under consideration. This 
Parliament has got the right to de
cide on the desirability or otherwise 
of having a Legislative Council. That 
is niy submission.

Shrl S. V. Ramaswamy: Has it got
anything to do with this Bill, Sir? 
We are concerned with the creation 
ol‘ an Andhra State, not with the 
abolition of the Legislative Council 
in the Madras State.

Mr. Chairman: This amendment
XJractically seeks the abolition of the 
Upper House in the Madras State. 
If it is once conceded that the Madras 
State is in existence and shall conti
nue even after the formation of the 
Andhra Province on October 1, 1953, 
it follows that Article 169 will bar 
the consideration of this point unless 
a resolution is passed by the Legisla
tive Assembly of this State.

Shrl Nambiar* My submission is, 
Sir, that the Madras State does not 
exist in the original form after Octo
ber 1, 1953.

Mr. Chalrmaii: Parts (i) and (U) 
of the amendment will be out of order 
again. It presupposes that the State 
of Madras is in a state of continuous 
existence. I am sorry 1 have to rule 
this amendment out of order.

Shrl Nambiar: I have to submit.
Sir...................

Mr. Chalrmati: After the ruling is
given no submission is necessary.

Shrl Datar:* Sir, I move an amend
ment on behalf of the Government. 
It is only for the purpose of a small 
correction so far as the date is con
cerned. Originally in this clause,

in the proviso the date 22nd April, 
1954 was enterê l Now, we find that 
22nd was wroun It should be 21st 
day of April. It is only a minor 
amendment and I hope the Hous  ̂
would accept it.

Amendments made:

In page 6, line 35, for “22nd day of 
April” substitute “21st day of ApriV’ ;

In page 7, line 3, for “21st day of 
ApriP* substitute “20th day of April*’ ;
In page 7, lines 6 and 7, for “22nd 

day of Aprir’ substitute “21st day of 
April";

In page 7, line 11, for “22nd day 
of Aprir* substitute “21st day of 
April**.

• —[Shri Datar}
Mr. Chairman: The question is:

**That clause 19, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 19, as amended, was added 

the Bill
Clause 20.— (Madras Council Con-̂  

stituencies)
Amendment made:
1(1 page 7, line 20, for “22nd day 

of Aprir substitute “21st day of 
AprU’*.

—[ShH Datar'l
Mr. Chairman: The question is:

**That clause 20, as amended  ̂
stand part of the Bill.”

The motion was adopted.
Clause 20, as amended, was added 

to the Bill.
Clauses 21 to 27 were added to the 

Bill,
Ij/fr. Chairman: The House now

stands adjourned to 8*15 a .m . on t h e  

22nd.
The House then adjourned till a 

Quarter Past Eight of the Clock on 
Saturday, the 22nd August, 1953.




